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Original Application No, 1336 of 1993

Munna Lal(SC) son of Shri Har Chearan
Lal, resident of 674, Subhash Nager,
Bareilly, U,P.presenﬁly working as
Casual Majdoor uncder kind control

of the Incharge Experimental Breilor
Section, Central Aviation Research
Institute, Izatnagar, Bareilly(U.F.)

Ramesh Chandra, son of Shri Khargi(SC)

r/o House No. 212, Madhi Nath, Bareilly
U.F, presently working es Casual majdoor
under kind control with Sri L.P. Nautiyal
Incharge Production Research(C & B) Indian
Veterinary Research Institute, Izatnagar
Bareilly,

Malahu Prasad (SC) son of Sri Ram Surat
r/o R.F.F Line, Izatnagar, Bareilly,
presently working as Casual Majdoor
under kind control with Sri L.,F. Nautiyal
Incharge, L.P.R{Livestock Production
Research(C&B) Indian Veterinary Research
Institute, Izatnagar, Bereilly(U.F.)

Harish Baboo(SC), son of Shri Ganga Ram,
resident of village Bhagnapur, P.S Bhuta
District Bareilly, presently working as
casual Majdoor under kind control of

Sri M.C. Yadav, Incharge EMBRIYC TRANSFER
LAB Indian Veterinary Research Institute
Izatnagar, Bareilly. :

Lala Ram son of Shri Nathoo Lal (SC)
resident of village Mallahpur Tehsil
Faridpur, Bareilly presently working

as casual Majdoor under kind control

of Sri L.P. Nautiyal Incharge Livestcck
Production, Research(C&B) Indian Veteri=-
nary Research Institute, Izatnagar,
Bareilly.

Jawahar Lal(SC) son of Shri Ram Charan

Lal resident of village Patti Beharipur
District Bareilly presently working as
Casual Majdoor under kind control of

Sri L.P. Nautiyal Incharge, Livestock
Production Research(C&B) Indian Veterinary
Research Insitute, Izatnagar, Bareilly.
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Union of India through Secregtary,

Agriculture, Ministry of Agriculture

Government of India, Krishi Bhawan,

New Delhi, : .

The Director, i
Indian Véterinary Research Institute
Izat Nagar, Bareilly(U.P.)

The Director .
Central Avian Research Institute
(CARI), Izatnagar, Bareilly(U.P.)

Shri L.P. Nautiyal )

The Incharge, Livestock Production

?eseagch Ins{itute, Izatnagar, Bareillly
Uopo/

Shri DKo Dharti

The Incharge ,Parakhetra Avian Sampeada
Anubhag, Central Avian Research
Institute, Izatnagar, Bareilly(U.P.)

Shri Sukh Deo

The Incharge (Pige)

Livestock Production Research Institute
(I.V.R.I) Izatnagar, Bareilly

Dro NcMo Pandey

The Sccieties Incharge Farm

Indian Veterinary Research Institute
(I.V.R.I), Izatnzgar, Bareilly

Shri V.K. Verma,

The Farm Manager, (Hort)

Indian Veterinary Research Institute
(I.V.R.1) Izatnagar, Bareilly

The Officer Incharge,

Experiment Broilor Section, Central
Avian Research Institute (C.A.R.I)
Izatnagar, Bareilly

Shri M.C. Yadav,

EMBRYO TRANSFER LAB,

Indian Veterinary Research Institute
(I.VeR.I1) Izatnagar, Bareilly

ecs o+ Respondents

BY ADVOCATES SHRI J.N, TB#ARI/

RAKESH TEWARI
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Alongwith

Original Application No,640 of 1994

Shishu Pal, s/o Shri Pooran Lal aged
about years r/o village Adilpur, Post
Bahari Bareilly presently working as

casual Mazdoor under kind control Head
Division of Animal Reproduction Indian
Veterinary Research Institute (I.V.3.I)
Izatnagar, Bareilly(U.P.)

Krishna Kumar, s/o Manohar Lal a?ed about

27 years r/o 487 Chaupula Bareilly presently
working as a casual mazdoor under kind control
of M.P. Bansal, Scientist Incharge, Immunlogy
Section, I.V.Rel., lzatnagar, Barellly,

U.Po 243122,

Mays Ram s/o Mohan Lal aged about 26 years
r/o village Hameerpur District Bareilly
pesently working as a Casuel mazdoor under
kind control of Dr. H.N, Pandey, Scientist
Incharge (Farm) I.V.R.I Izatnagar, Bareilly
243122

vinod E. Singh s/o Shri Inder Singh aged about
years r/o H. Type Q. No,55 class IV R.V.R.I
Izatnagar District Bareilly presently working

as Casual cook, under kind control of Dr. D.K.
Bharti Prabhari Adhikari Prikshetra Avam Sampada
Anubhag, I.V.R.I Izatnagar, Bareilly,

eeses Applicants
VérSus
Union of India through the Secretary for
Agricuture Ministry of Agriculture, Govt,
of India Krishi Bhawan, New Delhi.

The Director, I.V.R.I, Izatnagar
District Bareilly

The Director, Central Avian Research
Institute (C.A.R.I), Izatnagar, Bareilly

Shri L.P. Nautiyal, Prabhari Adhikari
Andmal Nutrition Division, I.V.R.I
Izatnagar, Bareilly(U.P.)243122

Shri K.L., Sahni, Head,Division of Animal Reproduction

(‘IOVO-R oIro:) Iz&‘bnagai‘ ;Bﬂs%r ict Bare illy (UOP °
243122
The Vibhagadhyaksha

Pashu Posharan Vibhag
I.V.R.I, Izatnagar, Bareilly =~
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Shri M.P. Bansal, Scientist Incharge
Immunlogy Section, I.V.R.I, Izatnagar
Bareilly,

Dr. H.N. Pandey
Scientist Incharge (Farm)
Iov 2o I, Bare illy

Dr. A. Gopala Reddy, Mess Secretary
Hostel No, 1 Mess. No.,2
I.V.R.I, Izatnagar, Bareilly

Shri H.B, Joshi, Hostel Warden
I.v.R.I, Izatnagar, Bareilly

Shri B.B, Mahapatro, Master of Halls
I.Vo.R.I, Izatnzgar, Bareilly

Dr. D.K. Bharti, Prabhari Adhikari
Parichetra Avam Sampada Anubhag
C.A.R.I, Izatnagar, Bareilly,

ceceo Respondents

Original Application No,641 of 1994

Durg vijay, s/o Shri Chandrika Gupta,
Q.No,.344aged 23 years, r/o Q. No, 344 C
Bailway New Model Colony, District

Bareilly presently workingas a Casual
Mazdcor under kind control of Shri HWarendra
Salhotra, Administrative Officer, Central
Avian Research Institute (C.A.R.I1), Izatnagar
Bareilly (U.P.)243122

Mahendra Pal son of Shri Ram Charan aged
about 20 years r/o village Faridapur Ram
Charan District Bareilly, presently working
as a Casual Mazdoor under the kind control
of Dr., H.N. Pandey, Scientist Incharge (Farm)
I.V.R.I, Izatnagar, Bareilly.

00590 Applicants
Versus

Union of India through the Secretary
for Agriculture, Minlstry of Agriculture
Govt., of India, Krishi Bhawan, New Delhi

The Director,I.V.R.I, Izatnagar,
Bareilly(U.P.) 243122

The Director, (C.A.R.I1), Izatnagar,
Bareilly (U.P.) 243122 '

Shri L.P. Nautiyal, Livestock
Production Research(C&B) I.V.R.I
Barellly, U.P, \ Qm%i esepd
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Dr. H.N. Pandey, Scientist InchaBge
(Farm)I.V.R.I, izatnagar, Bareilly

A

(U.P.) 243122,

Shri S.D. Ahuja, H.D/PHM
Paultary Homsing Management, (C.ARLI)
Izatnagaer, Bareilly.

Shri Harendra Salhoctra
Administrative Officer )
(C.AR.1), Izatnagar, Bareilly(U.P.)

oesese Respondents

Original Application No, 642 of 1994

Kme Raj Kumari, d/o Shri Ram aged about 25
years, r/o C=-15 Sahadana Colony(Model Town)
Bareiily, presently working as Casual officex
He lper (Typist ) under the kind control of Head
of Division G&B Section (C.A.R.I), Izatnagar
Bareilly,

Shri Hasm Uddin, s/o Shri Babu aged about

22 years, r/o village Peer Bahora, Izatnagar
Bareilly presenhly working as a Casual Officex
He lper (Typist ) under kind control of Incharge
Stores (C.A.R,I1) Izatnagar, Bareilly,

eesos Applicants
Versus

Union of India through the Secretary for
griculture Ministry of Agriculture Govt.
of India Krishi Bhawan, New Delhi,

The Director (C.A.R.I), Izatnagar,
Bareilly(U.P.) 243122,

Shri H. Salhotra, Administrative Officer
(C.AORQI), Izatnagar, Bare illy (Uop ° )

Shri B.R, Arya, Administrative Officer,
(C.A.R.1) Izatnagar, Bareilly

The Incharge Stores
(C «A.Ro I) Bare illy

,.;. Respondents

Original Application No,580 of 1994

Shri Sewa Ram, s/o Sri Bela Ram aged about
21 years, r/o village Tuliya, District
Bareilly, U.P. presently working under the
kind control of Dr., H.N. Pandey, Scientist
Incharge (Farm) I.V.R.I, Izatnagar, Bareilly
U.P. 243122,

Shri Dharm Pal, s/o Sri Nathoo Lal aged about
21 years r/o village Hameerpur P.O. uliya
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District Bareilly, presently working under
kind control of Dr. H.N. Pandey, Sclentist
Incharge (Farm) I.V.R.I Izatnagar, Bareilly

o+e HApplicants
Versus

1,Union of India through.the Secretary of .
Agriculture Ministry of Agriculture Govt.
of India, Krishi Bhawsn, New Delhi

2,The Director, I.V.R.I, Izatnagar, Bareilly.

3.Dr. H.N., Pandey, Scientist Incharge (Farm)
I.V.R.I, Izatnagar, Bareilly,

e oo Respondents

Original Application No, 579 of 1994

l. Ganpat Ram, s/o Sri Ram Lal aged about 21 years
r/o village Balliya P.0O, Madhouli District
Bareilly presently working as a Casual Mazdoor
under the kind control of Dr., H.N. Pandey,
Scientist Inchaege (Farm) I.,V.R.I, Izatnagar,
Bareilly(U.P.) 243122

2, Lala Ram s/o Shri Ram Lal aged 22 years r/o
village Balliya, P,O. Madhouli, District
Bareilly presently working as Casual Mazdoor
under the kind control of Dr. H.N, Pandey
Scientist Incharge (Farm) I.V.R.I, Izatnagar,
Bareilly, U.P. 243122,

seo Applicants
Versus
l. Union of India through the Secretary of
Agriculture Ministry of Agriculture Govt,
of India, Krishi Bhawan, New Delhi

2, The Director, I.V.R.I, Izatnagar,
Barelilly U.P. 243122,

3. Dr. H.N, Pandey, Scientist Incharge (Farm)
I.,V.R.1, Izatnagar, Bar@illy

cee Respondents

Original Application No, 531 of 1994

¥. Kalicharan, s/o Sri Teeka Ram aged about
26 years, r/o village Vasan Dadi, P.C.
Nagerganj, District Bereilly(U.F.) presently

working ynder the kind control of Anubh
Adhlkagl%lncharge) Layer Anubhag C.A.R.i?
Izatnagar, Bareilly. \ -
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2, Jhamman Singh, s/o Sri Cheda Lal aged
about 25 years, r/o village Khidaipur,
P.O. Punka, District Barellly(U.F.)
Presently working under the kiénd control
of Anubha? Adhikari(Incharge ) Layer Anubhag,
COAOR.I’ Zatnagar, Bareil Yo

oeoo Applicants
Versus

l. Union of India through the Secretary
for Agriculture, Minlistry of Agriculture
Govt, of India, Krishi Bhawan, New Delhi

2., The Director, C.A.R.I, Izat Nagar, Bareilly
3. The Director, I.V.R.I, Izat Nagar, Bareilly

4, The Anubhag AdhikarifAdministrative Officer
(Incharge ) Layer Anubhag, C.A.R.I,
Izatnager, Bareilly

5., Dr. H.N. Pandey, Scientist Incharge (Farm)
I.V.R UI’ Bareilly, U.PC

6. Dr. L.P.Nautiyal, Incharge
Livestock Product Research(C&B)
I, V.R.I, Izatnagar, Bareilly

7. Dr. Sukh Vegr Singh Verma, Nutration
Avian Poshak Technology, C.A.R.I
Izatnagar, Bareilly

8. The Officer Incharge, Farm Machinery
and Power Section, I.V.R.I, Izatnagar,
Bareilly

9. The Farm Manager (Hort), I.V.R.I
Izatnagar, Bareilly

10, Shri A. Sadashivaen, Officer-in-Charge
: Engineering Section, I.V.R.I, Izatnagar,
Bareilch . L

11, The Asstt., Engineer(Civil),Engineering
Section, I.V.R.I. Izatnagar, Bareilly,

12, The Officer Incharge, Experimental
Boiler Section, C.A.R.I, Izatnagar,
Bareilly,

13, Dr. D.K. Bherti, Avai Anuvanshiki Avam Prajaran
Department, C.A.R.I, Izatnagar, Bareilly,

14, The Incharge Hatchery, C.A.R.I, I.V.R.I
Campus, Izatnagar, Bareilly.
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Original Application No,777 of 1994

Km. Sunita Sidana, d/o Shri Chander Prakash
A-89, Avas Vikas Colony, Rajender Nager,
Bareilly (U.F.) presently working under the
kind control of Shri H, Salhotra, Admn,
Officer(C.A.R.I1) Izatnagar, Bareilly as a
Casual Office helper (Typist).

eess Applicant
Ve rass
Union of India through Secretary for
Agriculture Ministry of Agriculture
Govt. of India Krishi Bhawan, New Delhi

The Director,(C.A.R.I}, Izatnagar,
Bareillyw

The Administrative Officer (C.A.R.I)
Bareilly, U.P. ‘

Shri Harendra Salhotra, Administrative
Officer (C.A.R.I), Izatnagar, Bareilly,

oo +o Respondents

Ociginal Application No. 771 of 1994

Km, Meenakshi Srivastava, d/o Salet

Shri J.B. Srivastava aged about 30 years
231 Kunwar Pur Bareilly worked as a Tech,
Asstt. on adhoc basis Highly skilled worker
under kind control of Shri Prem Shanker
Asstt, Administrative Officer, I.V.R.I
Izatnagar, Bareilly,

eses Applicant
Versus

Union of India through Agriculture
Secretary, Ministry of Agticulture,
Govt. of India, Ministry of Agriculture
Krishi Bhawan, New Delhi

The Director(I.V.R.I), Izetnagar,
Bareilly,

Officer Incharge, National Library of Veterinary
Science (IVRI) Izatnager, Bareilly,

Sri Prem Shanker, Asstt. Admn, Officer(I.V.R.I)
Izatnagar, Bareilly, '

Shri S, Karamat Ali, Asstt. Registrar
(I.V.R.I), Izatnagar, Bareilly

Shri S.N, Mishra, Asstt. Admn. Officer
(I.v.R.I), Izetnagar, Bareilly,

N
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Shri R. Swaroop, Asstt., Admn. Officer
(I.V.R.1.), Izatnagar, Bareilly,

eoee Respondents

Original Application No, 953 of 1994

Rakesh Kumar, s/o Shri Hari Prasad Mahala
Kanoongoyan Bhoor Bareilly(U.P.) working as

a Casuel mazdoor daily rated under kind

control of Br,., Sushil Kumar Principal
Scientist, Investigator of Project LPT Division
(I.v.R.I1) Izatnager, Bareilly,

Shri Puttan Khan s/o Shri Jamil Mohalla
village Kasempur Izatnagar, Bareilly(U.P.)
working as a Casual Mazdoor under the kind
control of Shri D.C. Johri, Head, Department
of A.GC. and Breeding, (C.A.R.I), Izatnagar
Bareilly,

Nand Ram, s/o Dori Lal village Kaharwa

P.S. C.B. Ganj Bareilly worklng as a casual
Mazdoor under the kind control of Farm
Manager, Sampada Anubhag, I.V.R.I, Izatnager
Bareilly.

ceoe Applicants
Versus

Union of India through Agriculture
Secretary, Ministry of Agriculture, Govt.
of India, Ministry of Agriculture,
Krishi Bhawan, New Delhi,

The Director(I.v.R.I), Izatnagar,’
Bareilly

The Director (C.A.R.I), Izatnagar,
Bareilly,

Shri A.,K. Singh, Asstt. Admn., Officer
(I.V.R.1), Izat Nagar, Bareilly

The vibhag Adhyakkh, Pashu Posharan
Vibhag, I.V.R.I.

Dr. Sushil Kumar, Principal Scientist
Principal Investigator of Project LPT
DiViSion ( I.V.R OI)

Dr. Anne S.R. A%rinejula, S.R. Scientist
Human Hospital(lI.V.R.I)

Shri D.C, Johari, Head, Deptt. of A.G&Breeding
(C.A.R.1), Izatnagar, Bareilly,

Shri G.V. Rao, Project Leader
Indigenous Germ Plesem(Fowl)(C.A.R.I)

Izatnagar, Bereilly. . 10
\%ﬁﬁ’ - P
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The Farm Manager, Sampada Vibhag
(LB 1e)

Shri S.B.Singh, Farm Manager,
Estate Section, I.v.R.Il.

Shrib.S. Ram, Incharge, Feed
Technology Unit, I.W.R.I.
seee Respondents

Original Application No,923 of 1994

Noor Ullah, son of Habib Ullah, village
Raipur Cheudhari P.S. Izatnagar Bareilly
presently working as Casual Mazdoor under
kind contrel of Shri S.B. Singh, Dairy
Manager (Milking Section) Livestock
Production Research(C & B) IV.R.I

Kunwar Sen, son of Ram Swaroop, r/o
village Bhcora P.0., Bilwa district
Bareilly, presently working as Casual
Mazdoor under the kind control of

Dr. H.N, .Pandey, Scientist Incherge (Farm)
I.VUROIO

0000 /bplicants
Versus
Union of India through Secretary
Agriculture Ministry of Agriculture,
Govt. of India, Krishi Bhawan, New Delhi
The DireCtOr, I'Voﬁclo

Dr. H.N. Pandey, Scientist Incharge (Farm)
I'.v CR OI.

The Farm Manager (Farm Section)
IOVQR.IO

Shri L.P. Nautiyal, Incharge Livestock
Production Research (C&B), I.V.R.I.

shri S.B. Singj, Deiry Manzger,

- Livestock Production Research(C&B)

Milking Sec‘tion (I.V R oI ° )
He.S. Pandey, Scientist Incharge S=2
Livestock Production Research(C&B)
I.V OROIO
\ e+ s Respondents

b

esspl!
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12. Original Application No, 922 of 1994

1. Lalta Prasad, s/o Uttam Singh village
Mahlau, Izatnagar, Bareilly worked as a
Casual Mazdoor under kind control of
Dr, H.N. Pandey, Scientist, Incharge
(Farm) I.VORDIQ

2. Mahendra Pal, s/o Nathoo Lal, r/o
Hameerpur P.O. Tuliya Bareilly, worked
as casual Mazdoor under kind control of
Dr. H.N. Pandey, Scientist Incharge (Farm)
I.V.R.I.

3. Rajendra Prasad, s/c Sri Shanker Lal, r/o
Hameerpur P.C. Tuliya District Bareilly
worked as Casual Mazdoor under kind
control of Dr. H.N. Pandey, Scientist
Incharge (Farm; I.V.R,I

esss Applicantis
Versus
l. Union ¢f India through the Secrefary
for Agriculture Ministry of Agriculture
Govt. ©of India, Krishi Bhawan, New Delhi,
2, The Director, I.V.R.I

3. The Incharge, Livestock Production
Research(C&B3 s S '

4, Dr, H.N., Pandey, Scientist Incharge (Farm)
I.V.R.1

o0 o Respondents

13, Original Application No,1177 of 1994

l. Mangal Das, son of Noni Ram aged about
27 years r/o village Choti Bihar, Bihar
Kalan District Bareilly presently working
as Casual Mazdoor under kind conirol of
Shri L.P. Nautiyal, Incharge, Livestock
Production Research, I.V.R.I

es o0 Applicant
Versus
1. Union of India through the Secretary for
Agriculture Minisiry of Agriculture, Govt.
of India, Krishi Bhawan, New Delhi
2. The Director, I.V.R.I

3. The Director(C.A.R.I), Izatnagar
Bareilly.. \

L)
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Shri L.P. Nautiyal, Incharge
%l§e§FQCk Production Research(C&B)
oV oiled,

Incharge, Department of Farm&EBtate
(C.A.R.I.), Izatnagar, Bareilly

The Administrative Officer,C.A.R,.I
Izatnagar, Bareilly,

Scientist S-2, Farm Manager, Broiler
Farp, Deptt. of Genticsg Breeding,
(C.A.R.I) Izatnagar, Bareilly,

Head Division, Technology Transfer
(CiAR.I), Izatnagar, Bareilly.

S, Karamat Ali, Asstt, Registrar
(I.VOR.IOI Izatnagar. BareillY¢

The Asstt, Administrative Of ficer

For DireCtOr I.VcRoIo i atn
Bareilly, = Sk

esss Respondents
Original Application No, 1264 of 1994

Smt. Haj Kumeri, d/o Vidkya Ram aged 31 years
r/o House No, 70Koharapir, Bareilly, presently
working under the kind control of Shri L.N.
Singh, Heed Division of Biochemistry & Food
Science, Proteen Research Lab, I.V.R.I.
Izatnagar, B reilly as a S.S. Crade I(Lan)

on adhoc basis,

ooeo Applicant
Versus
Union of India, through Secretary,

Agriculture, Nunistrg of Agriculture
Govt, of India, Krishi Bhawan, New Delhi

The Director, I.V.R.I. Izatnagar, Bareilly

Shri L.N. Singh, Scientist Incharge
Proteen Besearch Lab, I.V.R.I

Head, Division of Bicchemistry & Food
Science, I.V.R.I, Izatnagar, Bareilly.

Shri S, Karamat Ali, Asstt. REgistfar
I.V.R.I‘

The Administrative Officer/Asstt. Admn
Officer, IngRoIo

Shri S.N. Mishga, Asstt. Admn. Officer,
IOV.R.I.

Shri P.C. Mishra, Admn. Officer
I.V.R.I \

Reor

e+ Respondents
.oopl3
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Original Application No, 1891 of 1963

Shri zekir Ali, s/o Shri Phool Khan

aged about 23 years, r/o Delapeer P.O,
Izatnagar, Bareilly working us Casual
Mazdoor under the kind control of Pradhana
Adhyaksha, Utpadana-Uprant, Takniki
Prabhag, C.A.R.I., Izatnagar, Bareilly,

eoso ibplican't
Versus
Union of India through Agriculture,
Sectetary Ministry of Agriculture Govt.
of India, Krishi Bhawan, New Delhi
Director, C.,A.R.l., Izatnagar, Bareilly
The Director, I.V.R.I.

The Admnistrative Officer, C.A.R.I.
Izatnagar, Bareilly.

The Farm Manager (Hort), I.V.R.I.
Izatnagar, Bareilly

Dr. P.L. Yadava, Head, Division of Livestock
Production Technology, I.V.R.I.

'Dr. D.K. Bharti, Prabhari Adhikari

Parichetra Avam Sampada Anubhag
C.A.R.I, Izatnagar, Bareilly

Incharge Hatechery, Experimental Bater
Farm Section, C.A.R.I., I.V.R.I.

The Farm Manager, Pakshi Anubhanshik Avam
Prajanan, C.A.R.I., Izatnagar, Bareilly.

Pradhana Adhyaksha, Utpadana Uprant
Takniki Prabhah, C.A.R.I., Izatnagar
Bareilly,

eooe Respondents

Original Application No,954 of 1994

Shri Nem Pal s/o Shri Pritam Lal

aged about ...years r/o village Umarisia
District Bareilly worked as Highly skilled
Casual Plumber under kind control of
shri R.K. Singh, Asstt. Engineer (Civil)
Engineering Section Indian Veterilnary .
Research Institute (IV.R.I) Izatnagar,
Bareilly (U.P.) \

Qe
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Mohd. Islam s/o Mohammad Israyal

R/o village Chaupara Bhojeepura

District Bareilly works as casual

labour undar the kind control of the
Prabhari Adhikari, Farm Machinery

Avam Power Section, Indian Veterinary
Research Institute, Izat Nagar, Bareilly

Jog Raj son of Mangeli Ram r/o village

Bhoora, post office Bilwa District
Bareilly, worked as casual labour under
the kind control of Farm Manager, Farm
Section, I.V.R.I.

eoes Applicants
Versus

Union of India throught the Secretary
for Agriculture, Ministry of Agriculture
Govt. of India, Krishi Bhawan, New Delhi

The Director, I.V.R.I.

Sri A. Sadashivam,

Of fkcer Incharge Engineering Secticn
I.v.R.I

Shri S.K. Verma
Supdt, Hostel, I.V.R.I

Shri B.B. Mahapatro
Master of Halls, Hostel Section
I.V.R.I

Shri P.N. Khanna, Incharge Madular Laboratory
BUild ing (MLB ) ’ I VR oI

Shri R.K. Singh, Asstt. Engineer (Civil)
Engineering Section, I.V.R,I

The Prabhari Adhikari
Farm Machinerg Avam Power Section
I.V.R.I

The Farm Manager, Farm Section
IQV.ROI.

Shri S.R. Kashyap, Registrar Hostel
Section, IL.V.R,.1.

Shri PoCo Tiwari’ Pbsstto ALM‘Officer,
LoVl

o se Respondents

Original Application No.,817 of 1994

Banwari Lal, s/o Shri Shyem Lal aged 25
years, village Nagia Nawabganj, Bareilly
worked as a casual Mazdocor under the kind
control of Fatm Manager, Farm Section

I.Vv.R.I. \ o+epl5
Rk
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Dhan Pal, s/o Shri vikram aged 22 years
R/o village Dharampur Tehsil Faridpur
District Bareilly worked under Shri L.P.
Nautiyal, Incharge, Livestock Production
Research(C&B) I.V.R.1,

Rajendra Singh, S/o Shri Dev Singh aged

24 years, R/o Aheer Mohalla Sadar Bazar

H.No. 527 Cantt, Bereilly worked as a Casual

?adeOE under the Farm Manager, Farm Section
DVORO

Ram Gopal s/o Shri Nanki Lal aged 20 years
village Shikarpur Chaury, Izatnagar, worked
as Casual Mazdoor gnder Shri L.P. Nautiyal
%nchar e Livestock Production Research (C&B
OVORG :

Kirpal Singh, s/o Shri Nathoo Lal aged 20 years
R/o Shikarpur Chaudy, Izatnagar, worked as Casual
Mazdoor under Shri L.P. Nautlyal, Incharge
Livestock Production Research I,V.R.I.

Jai Pal s/o Bhim Singh, aged 2C years r/o
Nagaria Parikshit Izatnagar, worked as a
Casual labour under Dr. H.N. Pandey, Scientist
Incharge (Farm) I.V.R.I.

Jog Raj, s/o Nathoo Lal aged about 18 yrs
R/0 Shikarpur Chaudy Izatnagar worked as a
Casual Mazdoor under Shri L.P. Nautiyal,

Inchar%e Livestock Prcduction Research,
I.VORO °

ess Applicants
Versus
Union of India through Secretary for
Agriculture, Ministry of Agriculture
Govt., of India, New Delhi
The Director, I.V.R.I.

The Farm Msnager, Farm Section
I.VGROI.

L.P. Nautiyal,ylnchar%e, Livestock
Production Research, I.V.R.I.

Dr., H.N., Pandey, Scientist Incharge (Farm)
IO\IOR.I.

The Medical Officer, I..R.I.

\ « « « Respondents

R
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Original Application No,140G of 1994

Bundan, son of Shri Ali Husain aged 24yrs
R/o Pratappur Chaudhari, P.S lzatnagar
presently working as a Casual MazdoOr under
Prabhari Adhikari, Prayagatamic Broiler
Parichetra G,A.R.I
oo o0 Applicant

Versus
Union of India through Secretary, Agriculture
Ministry of Agriculture, Govt., of Indiea
Krishi Bhawan, New Delhi,
Director, C.A.R.1.
The Prabhari Adhikari
Prayogatamic Broiler Prechetra
CoAeR 1
The Incharge Hetchery, C.,A.R.I

Shri D.K, Bharti, Preichetra Prabhandhak
C.A.R.1

eso Respondents

Original Application No,1703 of 1992

Hukum Singh(Casual Mazdoor ) s/o Shri Kalyan
Singh, aged about 27 years, r/o village
Chaneta, Post Chanety District Bareilly
lastly working with the Officer-in-charge
Broiler Farm Department of Genetics &
Breeding, C.A.R.I,

The Director, I.V.R.I

;he Incharge, Livestock Production Research(pig)
DVOR.IQ

The Head, Divisicn of Livestock Products
Technology, 1I.V.R,I

The Incharge

Livestock Production Research(C&B)
LV Rl

The Farm Manager, Estate Department
I.V.R.I.

The Officer-in-charge, Broiler-Farm
Department of Genetics & Breeding, C.A.R.I

\ «... Respondents

de)
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Original Application No, 1765 of 1992

Hari Shanker s/o Shri Summare Ram aged
about 26 yrs, r/o iMohglla Chak Purana
Shahar, District Bateilly lastly worked
as casual mazdoor under the Scientist
Izatnagar, I.V.R.Il.

0 e Applican‘t
Versus
Union of India through Agriculture
Secremtary, Ministry of Agriculture
Govt. of India, New Delhi
The Director, I.V.R.I.

The Farm Menager, Rarskkkxy I.V.R,I.
Farm Section.

The Scientist Incharge (Farm) I.V.R.I,

<o« Hespondents

Origkmal Application No, 51 of 1993

Hari Shanker, s/o Shri Nathoo Lal aged
about 28 years, r/o villasge Dheerera Mafi
Post Office Biher Kala, worked as casual
highly skieed worker under the Officer—in-
charge Farm Machinery and Power Section
IQV‘RO-‘-O

6oe Applican't
Vs,
Union of India through Agriculture Secretary
Ministry of Agriculture, Govt. of India
Krishi Bhawan, New Delhi
The Director, I.V.R.I,
The Farm Manager, Farm Section, I.V.R.I
The Officer-in-charge, Farm Machinery
and Power Section I.,V.,R.I
Prabhari Adhikari, Farm Machinery Avam
Power awkkerik Anubhag Bhartiya Pashu Anusandhan
Sansthan, Izatnagar, Bareilly,
s se Respondents

Original Application No, 1460 of 1993

Pooran Lal s/o Shri Ram Dass r/o village
Girdharipur, Izatnagar, presently working
as a casual mazdoor under Prabhari Adhikari
Broiler Section, C.A.R.I. \

Qe eeep’
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i Lal, s/o Shri Ved Ram r/o vyilla
a:ggir BOhi£ D{StriCt B?relily agex abog%
D4 yelirs presently working as casual mezdoor

under Shri H.N. Pandey, Scientist Incharge
(Farm) I.V.R.I.

Shri Rém Mjrti, s/o Shri Angan Lal, r/o village
Bhoora P .O. Bilwa District Bareillly, presently

working as Casual Mazdoor under Shri H.N, Pandey
Scientist Incharge (Farm) I.V.R.I.

Om Prakash s/o Shri Khargi r/o village
Bhoora P.O, Bilwa presently working as
Casual Mazdoor under Shri H.N. Pandey
SCien-tiSt, IoVoRoI ‘ :

Sunil Kumar, s/o Shri D. Benjamil, r/o Q.No,
340 B New Model Colony Izatnagar, presently

working as Casual Mazdoor under Shri S.S. Verma
Head Division of Post, Hervest Technology C.A.R.I

oeo Applicants

Versus
Union of India through Secretary Agriculture
Ministry of Agriculture, Covt, of India, Krishi
Bhawan, New Delhi
The DiLeC’tOI‘, I.VcRaI
The Director C.A.R.I

Shri Kedar Nath, The Head Division of Animal
Nutrition Division, I.V.R.I.

Shri DK, Bhattizk, The Incharge, Prechetra
Avam Sampada Anubhag(C.A.R.I) C.A.R.I

Shri D.R, Nautiyal, The dIncharge, Livestock
Production Research(C8B)

The Officer Incharge, Broiler Farm,
Department of Genetics & Breeding(C.A.R.I)

The Security Officer, I.V.R.I.

i o o '3 i .Q i
f?5es§o§k B?RS%Ztlgﬁnﬁgﬁegﬁéﬁ?Eéﬁs
IO\’.ROI'

Incharge (Hort ) Section, I.V.R.I.

The Inchaerge Head Division of Livestock
Products Technology

The Ferm Manager, Farm Section, I.V.R.I.

Dr. H.N. Pandey, ScientistIncharge (Farm)
I.V.R.I, \

Beh REle
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Dr. Jagannadhan Challa, The Secretary
Games & Sports Committee (I.V.R.I.)

The Incharge Embroyo Transfer, I.V.R.I.

Shri H.B. Joshi, The Officer Incharge
Farm Machinery & Power Section (I.V.R.I,

Shri Har Pal Singh Arya, Head of Deptt.
The Veterinary Science Section, I.V.R.i.

Shri S.S. Verma, Head Division of Post

Harvest Rechnology Central Avion Research
Institute, Izatnagar, Bareilly.

0004 Responden‘ts

Original Applicetion No, 1066 of 1994

Om Prakash Pal, son of Shri Narottam Lal

R/o Ambedkar Nagar, Hazispur Bareilly presently
working ander Professor & Head, Section of
Imnology, I.V.R.I

Shri Anil Kumer, son of Ram Narain, r/o House
No, 282 Near Poshaki Lal Dharemshala Guleb Nagar
Bareilly presently working amder Dr. H.N, Pandey

Incharge, Farm Section, I.V.R.I.

Dilip Kumar son of Shri Tulsi Ram aged 28 yrs

House No, 252 Gulebnagar, Bazaria Bareilly

presently working under Shri L.F. Nautiyal

%ncher%é, Livestock Production Research(C&B)
.V.};’td L

Rajeeb Kumar Sharma son of Shri Jitendra Kumar
Sharma, Near Police Cheoki, Kanoongoyan Joshitola
Bhoora Bareilly presently working as casual mazdoor
under Asstt. Engineer(Elect; Engineering

Section I.,V,R.I,

eee Applicants
Versus

Union of India through sectetary, Agriculture

‘Ministry of Agriculture Govt, of India, Krishi

Bhawan, New Delhi,
The Director,I.V.R.I.
The Director Q.A.R.I

Ehe Prgfessor & Head, Section for Imnology
cV .Ro A

Dr. H.N. Pandey, Incharge Farm Section
IO\’OR.ID E

Shri L.F. Nautiyal, Incharge Livestock Production
Research Institute (C&B) \

Y
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7. The Asstt. Engineer(Elect)
Engineering Section, I.V.R.I.

8. The Farm Msnager, Ferm Section
IOV.R'I.

9. Head, Deptt, of Avian Genetics & Breeding
COAORQI

10, Head Division of Biological Product,
= Ia\l’oRoIo

Original Application No, 1136 of 1994

1., Krishna Yadava, s/o Shri Raja Yadava
R/o Keti patti District Dewaria presently
working as casual Mazdoor under L.P. Nautiyal
Incharge, Livestock Production Research(C&B)
IUV.RGIO

2, Pothi Ram, s/o Shri Jodhey Ram, r/o Udalapur
P.C. Hiaizganj, Bareilly presently working
under Shri Gaj Raj Singh, Incharge Centre for
Wild life, Indian Veterinary Research Institute

3. Bhagwan Das son of Narain Dass R/o Wakar Nagar
post C.B. Ganj, District Bareilly(Sunarasi)
District Bareilly presently working as casual
Mazdoor under Dr. H.N. Pandey Scientist Incharge
{Farm} 1.V.R.1.

4, Harsh Pal son of Shri Faguni Ram R/o Piyarey
Lal,Colony House No,8 Izatnagar presently working
as casual mazdoor under Shri HJM@. Joshi,
Prabhari Adhikeri Farm Nachinery Avam Power
Section, I.V.R.I.

5. Shri Krishna spn of Shri Shyam Lal R/o vill:
Bhoora P.0. Bilwa Bhojipura presently working as
casual mazdoor under Shri G.N. Sharma, Asstt,
Engineer (Elect) Engineering Section, I.V.R.I.

6. Champat Lal son of Shri Mewa Ram, R/oWaker Nagar
Sunarasi, C.B. Ganj, District Bareilly presently
working as a casual mazdcor under Dr. H.N., Pandey
Scientist Incharge (Farm) I.V.R.I.

7. Mirtanjali Kumar, son of Shri Ravindra Kumar, R/o
Q. No,265 C New Model Colony Izatnagar presently
working amder Shri L.,P. Nautiyal Livestock
Production Research Institute (I.V.R.I.)

8. ©Om Prakash, s/o Shri Mangali Ram R/o Tulasherpur
P.C. Izatnagar presently working as a casual
mazdoor under Dr. D.,S. Ram Feed Technology Unit
Indian Veterinary Research Institute,

%éL/. :



9

k.

1.

2,
3.
4.

Se

6.

8o

9e

10,

11,
12,

13,
14,

15,

16.

17.

L 1)
N
-
L1}
(1)

Tej Pratap son of ShriSamjhawan R/o Q, Ho,
3 Lsbour Line, I,V.R.I. working under Shri
V.K. Verma, Farm Manager (Hort) as casual
Mazdoor, I.V.R.1I,

oo ﬁppliCants

Versus

Union of India through Secretary Agricultdre
Ministry of Agriculture, CGovt. of India, Krishi
Bhawan, New Delhi,
The Director, I.V.R.I
The Director, C.A.R.I.

Shri L.P. Nautiyel, L.P.R(C&B)
IUVQRQI

Shri Gej Raj Singh, Centre for Wild Life
IchRoI ' '

Dr. H.N. Pandey, Scientist Incharge (Farm)
N BRI

Shri Hem Chander Joshi, Prabheri Adhikari
Farm Machinery & Power Section, I,V.R.I

Shri G.N. Sharma, Asstt. Engineer (Elect)
Engineering Section, I.V.R.l.

Dr. D.S.Ram, Feed Technology Unit
IQV.RQIO

Shri V.K. Verma, Farm Manager (Hort)
I, VB E®

Farm Manager, Farm Section, I.V.R.I

Technical Officer, Engineering Section
I.V.R.I

Incharge Hort., Section, I.,V.R.I

Shri M.S. Shastri, Officer Incharge (Hort)
I, V.R. I,

Farm Manager, Sampada Vibhag
I.V.R.I

%nchar e, Dairy Technology Section
.V.R.

Head Division, Dairy Technology Section
Livestock Production Technology Production
DiViSion s 1 sV R 1 °

e «s Hespondents

Y

sespll
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Origina;:App;ication No, 1407 of 1994

Om Pal Singh Verma s/o Shri Khoob Chand

aged about 24 years r/c Tulsi Sthal Mandi

Al akhnat Mandir Post quilla Bareilly
presently working as a casual laboratory
Helper unuer kind control of Shri S.D. Ahuja
Head Division section of Poultry Housing &
Management Central Avian Reseerch Institute

(C.A.R.I.), Izatnagar, Bareilly
oses Applicant
Versus
Union of India through Secretary, Agriculture
Ministry of Agriculture Govt. of India,
Krishi Bhewan, New Delhi
The Director, C.A.R.I

Shri A, Devraj, Administrative Officer
C.AOROI

Sri Veerashwami/H., Salhotra
Administrative Officer, C.,A.R.1

Dr, P.K. Dass, Head, Avian Medicine Section
C.A.R.1I.

Shri S.D. Ahuja
Bead Division, Section of Poultry Housing
and Management, C,A.il.d.

e RespoOmdents

Original Application No,1408 of 1994

Shyam Behari(Backward ) son of Shri Ram Prgsad
aged about 23 years r/o village Mathurpur, P.O.
Bistrict Bareilly presently working as casual
Mazdoor under Dr., H.N. Pandey Scientist Incharge
(Farm) Farm Section, I.V.R.I.

Shri Nerendra Pal Singh (SC) son of Shri Gopal
Singh r/o village Chakdha Bhagwatipur Post of Dhaunr:

Tanda district Bareilly presently working as casual
Mazdoor under Dr., H.N. Pandey, Scientist
Incharge, (Ferm) Farm Section, I,V.3.I

sees Applicants
Versus
Union of india through Secretary, Agriculture
Minlstry of Agriculture, Covt, of India
Krishi Bhawan, New Delhi
The Director, I.V.R.I

Dr. H.N. Pandey, Scientist Incharge (Ferm)

Farm sectiOb, I.V.R.I. 3 P
\Q({%/ e op23
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Shri H. Singh, Ferm Manager (Farm Section)
Sampada Vibhag, I.V.h.ls

Farm Mancger, Farm Section, I.V.R.I.

es.. Respondents

Original Application No,1411 of 1993

Anokhey Lal(SC) r/o village Veerpur District
Bareilly presently working as casual Mazdoor
under Dr. H.N. Pandey, Sclentist Incharge (Farm)
I.V’.R.I'

Data 2am, s/o Shri Hira Lal r/o village Mohanpur
Bareilly presently working as Casual Mazdoor
under Dr. H.N. Pandey, Scientist Incharge (Farm)
IOV.RQI. :

Ram Chander(SC) s/o Roop Lal, r/o village Veerpur
Bhakruka, P.O. Surla district Bareilly presently
working as a casual mazdoor under Dr. H.N., Pandey
Scientist Incharge (Farm) I.V.R.I.

Suraj Pal s/o Shri Sita Ram, r/o village Veerpur
Bhakruka P.O, Surla district Bareilly presently
working as casual Mazdoor under Dr. H.N. Pandey
Scientist Incharge (Farm) I.V.R.I.

Shri Baboo Ram s;o0 Sri Ram Bharosey Lal r/o
village Veerpur Bhakurka, P.O. Surla district-

Bareilly presently working as casual mazdoor under
Dr. H.N. Pandey, Scientist Incharge (Farm) I.V.R.I

oso Applicants
Versus
Union of India through Secretary Agriculture
Ministry of Agriculture, Govt, of Indig, Krishi
Bhawan, New Delhi
The Director, I.V.R.I.

Dr. H.N, Pandey, Farm Section, I.V.R.I

e+ Respondents

Original Application No, 1263 of 1994

Satya Pal, s/o Ganesh Ram aged 29 yrs r/o
village Sardar Nagar P.S.Bhamora disttict
Bareilly under Shri L.P. Nautiyel, Incharge
Livestock Production Research(C&Bi, IRVGR o1,

Jai Pal son of Shri Mukund Ram r/o village
Girdharpur, P.O.Binabar district Badaun presently
working as casual mazdoor under Dr. H.N, Pandey
Scientist Inch rge (Farm) Farm Section, I.V.R.I,

\ coe Applicants
Q%QL/' .. .p24
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Union of India through Secretary, Agriculture
Ministry of Agriculture, Govt. of India
Krishi Bhawan, New Delhl

The Director, I.V.R.l,

Shri L.P. Nautiyal, Incharge Livestock
Production Research(C&B, I.V.R.Il.

Dr, H.N., Pandey, Scientisit Incherge (Farm)
Farm Section, I.V.R.I. '

o »o» Respondents

Original Application Noy1266 of 1994

Jhankari Lal(SV) s/o Shri Kundan Lal r/o
Kuan Tanda Kurmiyen P.O, Balipur district
Bareilly presently working as casual mazdoor
under Shri L.P. Nautiyel, Incharge Livestock
Production Research(C8B) I.V.R.I,

Om Prakash(SC) s/o Sri Tilak Ram r/o Nekpur
Nai Basti Bareilly presently working as casual
mazdoor under the Vibhagadhyaksh, Livestock
Production Research(C&B, I.V.R.I.

Chunni Lal s/o Shri Khem Karan r/o Kharwa
Nadosi district Bareilly presently working as
casual mazdcor under Dr. H.N. Pandey, Scientist
Incharge, (Farm) Ferm Section, I.V.R.I

Shyam Behari s/0 Shri Roshan Lal r/o village
Kenwa Kalan P.O, Bithiri Cheinpur district
Bareilly, presently working as casual mazdoor
under Dr. H.N. Pandey Scientist Incharge (Farm)
Farm Section I.V.R.I,

Man Singh(SC) s/o Ganga Ram r/0 village Dhampur
Thakuran Post Thiriya Mohanpur district Bareilly
presently working as casual Mazdoor under Dr. H.N
EandeyIScientist Incharge (Farm) Farm Section

"J .R. o

oses Applicants
Versus
Union of India through Secretary Agriculture
Ministry of Agriculture Govt. of India, Krishi
Bhawan, New Delhi
The Director, I.V.R.I,

Shri L,P. Nautiyal, Incharge, Livestock
Production Research (C&B), I.V.R.I,

shri A.K. Singh, Asstt. Adminigtrative Officer,
IO‘JOROIO /

Dr. H.N. Pandey, Scientist Incharge (Farm)

Farm Section, I,V.R.I \Qx&r o+ P25
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Incharge, Dairy Technology, Livestock
Production Technology Division, I.V.R.I.

Shri Sushil Kumar, Principal Scientist
Livestock Production Technology Division
IO‘V’OR.I.

vibhagadhyaksha, Livesyeck Production
Research Institute, I.V.R.I.

.o+ o Hespondents

Original Application No,13C2 of 1994

Benchey Lal(SC) s/o Shri Janki Prasad, ;/o
willage Lelpur P.U, Rohilkhand, Uniwdrsity
District Bareilly presently working as casual
mazdoor under Shri H.N, Pandey, Scientist
Incharge (Farm) Farm Section, I.V.R.I.

Ramu s/o Munshi Lal r/o HMouse Noy;48 A Lokat

Line Cantt Road, district Bareilly presently
working as a casucl mazdoor under Vibhagadhyaksha
Pasu Posharan Vvibhag, I.V.R.I.

Bir Pal(SC) s/o Dharam Dass r/o village Lalpur
Rohilkhand University district Bareilly, presently
working as casual mazdoor under Dr. H.N. Pandey
Scientist Incharge (Farm) Farm Secticn, I.V.R.I

Bhagwan Dass(SC) s/o Shri Liladhar r/o village
Balpur P.O, Rohilkhand University district
Bareilly presently working as casual mazdoor
under Dr. H.N. Pandey, Scientist Incharge (Farm)
Farm Section, I.V.R.I.

Shyam Lal, s/o Shri Janki Prasad r/o village
Lalpur P.O, Rohilkhand University district
Bareilly presa&ntly working as casual mazdoor
under Dr. H.N, Pandey, Sclentist Incharge,(Farm
Section) I.V.R.I, ,

Chandra Pal, s/o Dod Ram(SC) r/o village
Lalpur P,O, Rohilkhand University District
Bareilly presently working under The Farm
Mansger Farm Section, I1.V.R.I.

Rajendra Pratap (SC) s/o Shri Gaindan Lal r/o
village Lalpur P.O. Rohilkhand University district
Bareilly under Br. H.N. Pandey, Scientist -
Incharge, Farm Section, I.V.R.I.

Pratap Singh, s/o Shri Babu Ram (SC) r/o

village Lalpur P.0O, Rohilkhand University district
Bareilly presently working as casual mazdoor under
Dr. H.N, Pandey, Scientist Incharge (Farm)

Farm Section, I.V.R.1

Nazir Husain son of Shri Alla Noor r/o village
Bhoora P.O, Bilwa district Bareilly presently
working as casual mazdoor under Farm Managerf
Farm Section, I.V.R.I \\

%g\- = o c -p26
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10, Jai Vir sf/o Shri Nathoo Lal r/o village Hurhuri
Tehsil Meerganj district Bareilly presently
working under Shri A.K. Singh, Asstt. Admini-
strative Officer, I.V.R.I

eee Applicants

Versus

1. Union of India, through Secretary Agriculture
Ministry of Agriculture, Govt. cof India,
Krishi Bhawan, New Delhi

2. The Director, IoVoRolo

3. Dry H.N, Pandey, Scientist Incharge (Farm
Farm Section, I.V.R.Il, <

4, The vVibhagadhyaksha, Pasu Posharan Vibhag
I.V.R.1I,

5. The Farm Msnsger, Farm Section
I.\,.ROIQ '

6. Shri A.K. Singh, Asstt, Administrative Officer
I.V.R.I.

7. Shri V.. Verma, Farm Manager, I.V.R.I

8. Shri Sushil Kumar, Principal Scientist P.I.
Project, Division of Livestock Production
Technology Project, I.V.R.I

ose Respondents
3¢ Original Application No,1401 of 1994

le Nenkoo, s/o Shri Sukh Lal r/o village Prem
Nagar Urla Jagir P.O. Padarathpur district
Bareilly presently working under Dr. H.N,
Pandeyi Scientist, Incharge (Farm) Farm Section
IOVORO ®

2, Veer Pal s/o Shri Duli Rem r/o village Premnagar
Urla Jagir Padarathpur district Bareilly presently
working as casual mazdoor under Shri L.P. Nautiyal
%nchar%e, Livestock Production Research(CiB)

OV.R. °

3. Raj Pal s/o Shri Budhi Ram village Bhoora #.0.

Bilwa presently working as casual mazdoor under
Shri v.K. Verma, Farm Manager (Hort) I.V.R.I,

eso.Applicants
Versus
l. Union of India through Secretary, Agriculture
Ministry of Agriculture, Govt. of India,
Krishi Bhawan New Delhi

2. The Director, I.,V.R.I, \

%éL/ s sPRil
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3. The Director, C.A.R.I

4, Dry HiNscPandey, Scientist Incharge (Farmp
Farm Section, I.V.R.I.

.+ Respondents

Original Application No, 05 of 1994

1, Sharafat Khan, s/o Sri Ashraf Khan r/o
village Bihar Kalan P.O. Izatnagar Bareilly
presently working as casual daily rated
mazdoor with the Incharge Post Harvest
Technology (PoHeT o) C.A.R.L

eo0s Applican'ts

BY ADVOCATE SHEE WK. GUEL

Versus

e Unlon of India through Secretary Agriculture
Ministry of Agriculture, Govt. of India
Ministry of Agriculture, Krishi Bhawan
New Delhi,

2¢ The Director, CoAtRoIo

3., The Director, I.V.R.Il.

4, The Farm Manager, Farm Section, I.V.R.I.

5. Dr., L.P. Nautiyal, Inch¢rge Livestock
Production Research\C&B; I;,V.R.I°

6% : Incharge Parichetra and Sampada Anubhag
CsA.R.1,

7o éhrl Hirendra Nblhotra, Administrative Officer
A.R

8., The In§harge, Post Harvest Technology (P.H.T)
C.A.R

.+ s Respondents

BY ADVOCATES SHQI J.N., TIWARI/RAKESH TIWARI

33%

Original Application No,1346 of 1994

1. Janardan Yadav, s/o Shri Ram Awadh Yadav,
P.O, Bhiti Rawat district Gorakhpur

2. Raghunath Yadav s/o Shri Gajraj Yadav, r/o
village Bhawanipur, P.O. Gangi Bazar
District Msharajganj

3. Ram Cyan Yadav s/o Shri Prabhunath Yadav
r/o village& P.O.Kertahari, distt. Gorakhpur

\Qﬂﬁ/ o op28
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BY ADVOCATE SHRI SHESH KUMAR

Versus
1., Union of India through Secretary
Indian Council of Agricultureb
Research, New Delhi
2. Director, I.V.R.1l.

eee Respondents

BY ADVOCATE SHEI RAKESH TIWNARI/J,N, TIWARI

34, Original Application No,$68 of 1994

Puran Lal Kashyap s/o Bholey Ram r/o village
Sunder P.O, Sundari district Bareilly

.o Applicant

BY ADVOCATE SHRI P.K. KASHYAP
| Versus
l. Union of lIndia through Diréctor General
Indian Council for Agricultural Research
‘Krishi Bhawan, New Delhi
2, Director I.V.R.I.
3. Prabhari Adhikarim , I.V.R.I.
++o Respondents
354 Original Application No,589 of 1994
1. 1Islam Khan son of Shri Chhotey Khan, r/o

village Khajuria, P.0. Mudiya Ahmad Nagar
District Bareilly :

2., Sati Prasad son of Shri Bhikam Lal, r/o
villaege and P.O. Umarsia, Bareilly

3. Ram Vir son of Shri Rameshwar Dayal, r/o
v1ll§?e Milak Mazar, P.O. Lajuria, district
Bareilly

4, Jahid Khan, son of Sri Nathu Khan, r/o
village Kalahari, P.O, Mudia Ahmad Nagar,
District Bareilly

o0 Applicants
BY ADVOCATE SHRI I.M, KUSHNAHA

Versus

1. Union of India through Secretary, Indian
Council of Research Agriculture, New Delhi

2, The Director, TV 2.1, \ v
Q%sl, vanp2s
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3. The Farm Manager/Line Skock Manager
IOV.ROIO

cee Responden‘ts

36, Original #Application No, 337 of 1994

1. Om Prakash, son of Luxman Prasad, r/o
village Bilwa, district Bareilly

000 Applican’t

BY ADVOCATE SHRI V.K. SRIVASTAVA

Versus

1, Union of India, through Secretary, Indian
Council of Agricultural Research, New Delhi

2, The Director, I.V.R.I.

3. Asstt. Engineer (Elecirical)
Engineering Section, I.V.R.I.

eses Respondents

37. Original Application No, 507 of 1994
1, Devendra Shankar, son of Genda Ram, r/o
330/D New Model Railway.COlon{, Izatnagar
presently working as Daily rated casue
labour under Farm Section, I.V.R.l.
eeoe Applicant

BY ADVOCATE SHRI D.C. SAXENA

Versus

le: Union of India, through the Secretary,
Agricultural Ministry, Krishi Bhawan,
New Delhi

2, Indian Council of Agricultural Research
'through its director, Library Avenue,
New Delhi

3. Farm Manager, Block 'B'
Farm Section, I.V.R.I,

e« e¢ Respondents
38 Original Application No,1809 of 1692

Sultan Mohammad son of Shri Farcoq, r/o
village Vihar Kalan P.C, Izalnagar, Bareilly

ees Applicant

\ o 0p30
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Versus

Union of India, Ministry of Agriculture,
through Secretary, New Delhi

The Direc‘tOr, I.VQRDIO

Sri A.K., Singh, Asstt. Administrative Officer
IGVQROIG

oo+ Respondents
Original Applicction No, 6 of 1993
Vveer Pal son of Shri Lakhan Ram, r/o

village Ballia Faridapur Ram Charan P.C
Mandhauli district Bareilly

R Ap}.'lican’t

BY ADVOCATE SHRI K.A., ANSARI

ANXx
le
20
S5
40,
l,
-

Versus

Union of India Ministry of Agriculture,
through Secretery, New Delhi,

The ]jireCtOr, IoVoRo Io
The Farm Manager,Farm Section, I.V.R.I.

co0e e Responden'ts

Original Application No, 1598 of 1993

Pritsm Lal s/o Sri Lochan Lal; r/o village
Bakar Nagar Sundarasi, P.C, Clviganj,Bareilly

Kalimuddin, s/o Baijuddin, r/o Mohalla
Peerbara Pilibhit road, Post Izatnagar, Bareilly

0000 Applic ants

BY ADVOCATE SHRI A.K. SRIVASTAVA

L.

2.

41.

1,

Veresus
Union ¢f India through Sedxetnrg Indian
Council of Agricultural Research, Ministry

of Agrlculture Govt, of India, Krishi Bhawan
New Delhi

Director, Central Avian Research
Institute, Izatnagar, Bereilly

oo oe Responden‘ts

Original Application No, 102 of 1994

Hasmuddin son of Sri Jamaluddin, r/o
village Peer Bahora, Post Izatnagar
district Bareilly

ese. Applicant

BY ADVOCATE SHRI A.K. SRIVASTAVA \ ceeop3l
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Versus

1, Union of India through Secretary, Indian
Council of Agricultural Research, Ministry
of Agriculture, Govt., of India, Krishi Bhawan
New Delhi, .

2, Director, Indian Veterinary Research Institute
Bareilly

... Hespondents
42, Original Application No,814 of 1994

Pravesh Giri s/o.Shri Mitthu Giri, r/o village
Chaupua, Post Bhojipura, Bereilly

k. eses Applicants

BY ADVUBATE SHRI R.R. SHUKLA

Versus

l, Union of India through Director General
I.W..1. Krishi Bhawan, New Delhi

2. Director 1I.V.R.1.
3. Incharge F.M.P., I.V.R.I.

ceeo Respondents

43, Original Application No,566 of 1994

Krishan Pal, s/o Late Mahi Lal, casual
Worker, LV eRule

e Applicant
IE SHRI P.P awal
Versus
1., Union of India through the Director
General, Indian Council of Agricultural
Research Krishi Bhawan, New Delhi
2, Director I.V.R.1.
44, Original Application No, 11H38 of 1994
l. Lalta Prasad son of Shri Har Dayal, r/o

village Isdpur Mundiyen, P.O. Sonha,
Rehsil Faridpur, Bareilly

000 Applican't

BY ADVOCATE SHRI ASHOK BHUSHAN
| Versus

l. Union of India through the Secretary
of Agricultural Research, Govt, of
India, New Delhi \Qﬂ\’ . +p32
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2., The Director, C.A.R.I.
o+ + Respondents

45, Original Application Noy 518 of 1994

l, Jitendra Pal Singh, son of Sri Yadupal Singh,
r/c village & Post Chawbari, Bareilly

eoo Applicant

BY ADVOCATE SHRI ASHOK BHUSHAN

Vse.
o oo Respondents as above
46, Origingl Application No, 963 of 1994

1. Ram Das, s/o Roshan Lal, r/o Kataki Bharat
P .0, Naurangpur, Bareiliy

eooo Applicant

BY ADVUCATE SHRI KRISHNA MOHAN

Vs,

*

l. Union of India through Secretary,
Indian Couneil of Research Agriculture
New Delhi

2., The Director I.V.R.I,

3. The Farm Manager/Line Stock Manager

I.V.R. I,
es. o Respondents
47 Original Application No, 597 of 1994

Tora Ram, son of Kundan Lal, r/c village
Kalari P.O., Mudia Ahmadnagar, Bateilly

b {9.3.4.¢.4

BY ADVQCATE SHRI O.P., GUPTA

Versus

l. Inchgrgs Livestock Production Research
(cgB) I.V.R.I.

2. Union of India through Secretary Ministry
of Agriculture Govt, of India, New Delhi,

e+ ¢+ RESPONDENTS

BY ADVOCATES SHRI J.N, TIWARI/RAKESH TIWARI
\ o sp32
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48, Original Application Nogo6 of 1994

l. Bhoop Ram s/o Shri Jamuna Prasad r/o mohalla
Nabada Shekhan, Post Old city Bareilly pr8sently
working as Casucl Mazdoor under Dr. H.N. Pandey
The Farm Manager, Scientist Inch:rge, Farm
Sec‘tiOn, 1.V.H.1.

;.. Applicant
Vs,

1, Union of India through Secretary of Agriculture
Ministry of Agriculture, Govt. of India, Krishi
Bhawan, New Delhi,

2, The Director, I.V.R.I.

3. The Farp Man ger, Farm Section, I.V.R.I.

4, The Incharge, Horticulture Section
I.V.R. 1,

5 Dr. HeP.S. Arya, Head Division of Animal Science
I.V.R.1,

6, Head, Division of Animal Science Extension
1.V.R.1l.

7. Dr. M.S. Shastri, The Officer Incharge (Horticultwure )
IOV'R.IO

8, Dr. H.P.S. Arya, Head Division of Extension
Education » I.VR.1

9. Dro. V.§, Verma, Farm Incharge (Horticulture )
I.V'R. e

10, The Asstt. Adming$rative Cfficer, I.V.R.I,

ll, Dr. H.N. Pandey, The Farm Man ger, Scientist
InChdrge ? IQVQR'IO

... Respondents

49, Original Application No, 408 of 1994

l, Sia Ram, s/o Sri Govind Ram aged 25 years r/o
village Sundarasi, P.O C.B. Ganj, Bareilly presently
working as casual labour under Dr. Sukh Deo Scientist
S=3 Incharge, Livestock Product Research L.P.R
(PIGR) I.V.R.I

ees Ap:licant
Versus
l. Union of India through Secretary for Agriculture

Ministry of Agriculture, Govt. of India, Krishi
Bhawan, New Delhi

2, The Director, I,V.R.I. \\ p3&§
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BY ADVOUATE SHRI Y #K. GOEL -

s: 3§ ::

Dr. Sukh Deo, Scientist $-3, Incharge
Livestock Product Research L.P.R(Pigs)
I.V.R.1I.

ees. Respondents

Briginal Application No, 445 of 1994

Radhey Shyam s/o Sri Shiv Dayal r/o village
Bhoora, P.0. Bilwa Bareilly presently working
as casual daily rated mazdoor with Dr. H.N,
Pandey, Scientist Incharge, I.V.R.I(Farm)

ess Applicant
Versus
Union of India through Agriculture Secretary
Ministry of Agriculture, Govt. of India,
Ministry of Agriculture, Krishi Bhawan
New Delhi,
Director I.V.R.I..

Dr. L.P. Nautiyal, Incherge Livestock Production
Research(C&B) I.V.R.I.

Dr, H.N. Pandey, Scientist Incharge (Farm)
IGVOR.IC

Original Application No, 53C of 1994

Kunwar Pal Singh Rathore, spo Ramesh Singh
Rathore, r/o xxkXkagx Central Jail Izatnagar
Bareilly working under Dr. H.N, Pandey, Scientist
Inch rge (Farm) V.Ro1l.

ccse Applicant

1.

2,
3.

et e

Versus
Union of India through Secretary for Agriculture

Ministry of Agriculture Govt. of India, Krishi
Bhawan, New Delhi

The Director, I.V.R.I.

Dr. H.N. Pandey, Scientist Incharge (Farm)
IOVOR.IO

oo s Respondents

BY ADVOCATES SHRI J.N., TIWARI/RAKESH TIWARI

\ | .. B35
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CED, Original Application No,1654 of 1992

A Lala Ram(Casual Tractor Driver), s/o
Shri Badri Prasad aged about 26 years
r/o village and Post Chaneta District
Bareilly (Last working in Section Asstt
Agriculture Engineer Farm Machinery and
Power Section I.V.R.I, Izatnagar,
Bareilly

: soes Applicant
BY ADVOCATE SHRI IV.eKe GOELK '

Versus

e Union of India through ‘Agriculture Becretary
Ministry of Agriculture, New Delhi

25 The Director, I.V.R.1.
3. The Farm Manager, Farm Section, I1.V.R.1.

4. The Officer~in-charge, Farm Machinery
and Power Section I.V.R.I.

Se The Asstt. Agriculture Engineer, Farm
Machinery and Power Ssction, 1.V.R.I.

oo oo Respondents
BY ADVOCATE SHRI J.N. TIWARI

ORDER

JUSTICE B.,C. SAKSENA,V,.C.
The 52 U.A.s indicated hereinabove involve
almost identical facts and questions of law. O.A. No,

1336/93 Munna Lal and Ors., Vs, Union of India and Ors
is being treated as the leading case of this bunch gnd
all the aforesaid U.As are being decided through this
commen judgment which will govern all the cases bunched

together,

o O.A. 1336/93 is being treated as the
léading case, since a detailed amendment application
filed during the pendency of fhe O.,As was allowed,
The applicants of the remaining O.As filed a misc.

application indicating that they are poor class IV

\
Qe
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daily wagers and are not in a financiel position to file
detailed amendment application as had been filed by their
colleagues in U.A. No, 1336/93. The said applicants,
therefore, sought permission»to adopt facts mentioned in par
agraph 3 of the amendment application made in C.A 1336/93
and requested that the said facts may be read as part of
cach of the other O.,As, By an order passed on 8,11.,94 on
those applications in the various other O,As we had -
rejected the applications, We had noted that no doubt
the Tribunal is not hampered by any procedural rules,

it can lay down its own procedure but if the prayer in
the gpplication is granted it will lead to a very strange
procedure and therefore we did not think it proper to
grant the request, |

3 We, in our order further indicated that all
the other O.As involve similar facts and seek almost
similar reliefs as in U.A. 1336/93 and the whole bunch

has been taken up for hearing and O.A., 1336/93 can be

taken Y0 pe the leading case for the purposes of a common
judgment which may be pronounced disposing of the other
comnected matters. We had also indicated in our order
dated 8.4.94 thet on the basis of the facts indicated in
the amendment application certain legal propositions will
be given rise to. On the basis of the pleadings already
made by the parties in each of the othor O.As we, in our
aforesaid order had indicated that if we feel satisfied
that the applicants of the other O.As are similarly
circumstanced as the applicants of O,A. 1336/93, there
would be nd difficulty in adjudicating their rights in

the light of the legal principles and propositions which

\Qwh, . +p3F
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may find as arising while deciding the leading U.A.
In view of the fiacts above, for purposes of common
judgment O.A., 1336/93 is being treated as leading case.
4, We have heard the learned counsel for the
applicants in each of the cases as also shri J.N; Tiwari

the Senior counsel refiresenting the respondents.

Se The applicants claim that they were engaged
towwork as Casual Mazdoors in the Indian Veterinary
Research Institute, Izatnagar, Bareilly,to be referred

in short as (I.V.R.I., or the Central Avian Research
Institute, Izatnagar, Bareilly in short(C.A.R.I) in their .
various projects., It is not relevant to indicate which

of the gpplicant was working with which section or project
of the I.V.R.I. or C;AOR.Io The applicants have given

out a period during which they have worked end under

whichcof the respondents. -

Ge The epplicants ellege that they are engaged
as deily rated casual mazdoors and have put in continuous
service for considerable number of days ranging betwéen
426 to 1135 days. They cleim that the Ministry of Labour,
Govt, of India has framed Model Standing Crders, copy of
which has been filed as Annexure 55 to the leading O.A.
They claimed their regularisation in service on the basis
of the provision in Cl, 15 of the said Model Standing order.
They, interalia, seek the following reliefs;

"8e@ Quashing of various termination

orders in respedt of the applicants

or a direction tothe Respondents 4 to 10

to withdraw/cancel the said termination

orders and to regularise the applicants

in services as Mazdoor workers with |

effect from certain dates indicated by

\(1‘69,} » P8P
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them, when they have completed the

requisite period provided in Cl.15

of the Model Standing Order contained

in Annexure 5% of the leading case’.

In the alternative, also seek a relief

that the respondents be directed to

frame a rule or scheme providing for
regularisation of services of casual
workers on the basis of length of service
only irrespective of the number of yearé.
The applicants have alsc claimed that the
respondents be directed to pay to the appli-
cants on the principle of 'Equal Pey for
Equal Work' to them at the rate of regularly
employed workmen on identical posts on each
of the applicants is paid by the respondents

4 to 10, "

Te To the amended O.A, a counter affidavit was
filed on behalf of the respondents by the Supdt(Legal Cell) *
in the office of the I.V.R.l., izatnagar, Bareilly. A
separate counter affidavit was filed by the Supdt.(C.A.R.I)
to meet the averments made in respect of such of the
applicants who have been working in that Institute. After
the amendment a counter affidavit to meet the amgged paras
was alsc filed to which the applicants filed rejoinder
affidavit, With a view to avoid adding tc the bulk of

this order, we do not consider it necessary to give out

the detailed pleadings of the parties, We propose. +to .

consider the pleadings while considering the pleas based

\
R . .P38
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8. Shri W.K., Goely:, learned counsel for the
applicants in thé leading O.,A. as also many other connected
O,.As thereto, submitted that the aforesaid 2 Institutes
are 'Industrial Establishments' as defined to mean in
Sec, 2(e) of the Industrial Employment(Standing Orders
Act 1946 ), The said provision reads as under :-
2(e ) "Industrial Establishment® means=-
(i) An Industrial Establishment as
defined in Cl, (ii) of Sub=-sec(2)
of -the Payment of Wages Act,1936
(4o0f 1936), or;
(ii) A Factory as defined in Cl. (m)
of Sub-sec(2) of the Factory's
Act 1948(63 of 1948), or
(iii) A Rallway as defined in Cl.4 of
‘Sub-sec(ii) of Indian Railways
Act 1890( 9 of 1890}, or;
(fIv) The Establishment of a person who
for the purposes of fulfilling

a contract with the owner of any
Industrial Establishments Employees.

workmen,
9. Shri gk, Goel, learned counsel for the
applicants concgded that for our purposes only sub-clauses
(1) eand (2) of Sub=-sec (e are only r@levant, He submitted
that the lLiodel Stending order, copy of which has been
filed as Anrexure 55 tc the leading O.A, especially Cl.15
thereof will apply and govern the Casual workers, as the
applicants, who have been working in the 2 Institutes.,
\§3él/f o s 40
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10, Before entering into a detailed analysis of the
provisions of the Industrial Employment (Standing Orders Act
1946, and @etermining the Guestion of the applicability
of the same, we may first indicate the genesis of the lModel
Standing Order Annexure 55. It has been averred in the
amended paras of the O.A. that the Govt, of India, Ministry
of Labour formulated the Model Standing order for bringing
aboub. qualitative improvement in the working conditions of
casual labourers under Central Govi., Department/Offices..
#t has been averred that the aforesaid standing order was
circulated and sent to all the Ministries concerned for its
implementation on 1.4,92, It/@ggég_also provided that the
said Model Standing order formulated by the Ministry of
Labour Govt. of India may prominently hbé displayéd by each
Unit/Depaertment of Central Govt and Public bhdé;takir;gs.
If any major changes are considered necgssaryh/;%e Mode 1l
exigencies
Standing orders tq meet the Specifiqéz{?ers may be sent to
Ministry of Agriculture, Govt. of India for obtaining
concurrence to Ministry of Labour.
11, As noted hereinabove, reliance is placed on
Cl,15 of Annexure 55, the Mvdel Standing COrder framed by the
Ministry of Labour, Govt. of India as alleged.

Cl.15 thereof reads as under:-

Cl,15=Reqularisation

(i) a casual workman who has completed
six months continuous service in the
same @stablishment or under the same
Employer within the meaning of
Sub=cl, (b, of Cl.2 of Sec, 25(B) of
the Industrial Dispute Act 1947,

shall be brought on to the regular

| \%nh,  eeepdl
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strength of the Establishment and
his pay shall be fixed at the minimum
in the time scale of pay applicable
to the work he has been doing as a
Casual Workman.
(ii) A casual workman who has comple ted
90 days of continuous service in the
same Establishment or under the same
Employer, shall be given preference
for such Casual employment in that
Estcblishment or under the same
Employer over a workman who has not
completed his period of‘9O days.
125 Paragraph l/izntains the definition and
indicates that the word '‘GdB8SEY »&9@a§§§"Apt"
means the Industrial Employment(Standing Orders Act

1946). 6l.(b) provides thct the industrial Establi-
shment'would have the same meaning as given to in
sub=sec.(2) (a, of the Act. Casual labour is defined

in Cl.(d; and states that it refers to labourer whose
emplcoyment 1s seascnal, intermittent, sporadic or éxtends
over short period. Annexure 55 '.as filed does not show

- 2ither the date of iis issuance or the fact that it was
issued by the Ministry of Labour, Govt. of India. At

- the end it bears no signatures, designation of the officer
who has issued it., As noted hereinabove, the assertion

of the applicant is that it has been issued by the Ministry

of Lebour, Govt, of India.

b

.« sp4d



o
D
N
o

b 3e \ The applicants further case is that the Ministry
of Defence through its letter datéd 22,3.82 issued a memora-
ndum, copy of which is Annexure 56. The same is on the
subject of.Nbdel Standing orders for casual labourers in
Central Govt. This shows that Ministry of Labour has formu-
lated Model Standing orders in the Central Govt and that
Ministry has requested that the Standing Orders may be
adopted with suitable modifications if considered necessary,
for all casual labourers whether employed directly or through
contractors or through any other means., The said Memorandug
contains & decision to adopt the sald Model Stahding orders k&
by the Ministry of Defence in all its Units/Establishments,
Further correspondence by the Ministry of Defence and the
fact whether any of the Unit/Establishment of the Ministry
of Defence were sent to the said Ministry for onward trans-
record,
mission to the Ministry of Labour,. has not been placed on/
14, The respondents in their countef affidavit in
reply have categorically stated that the Ministry of Agri-
culture under which the 2 Institutes come has not adopted
the so called Model Staﬁding orders formulated by the
Minisiry of Labour and this they deny the:agpplicability
of the same to the casual workers of the Institutes concer-
ned,
den In the Rejoinder effidavit the applicants have
not indicated anything to rebut the categorical assertion
that Model Standing Orders Annexure 55 has not been adopted
by the Ministry of Agriculture or the 2 Institutes., It has
only been pleaded that since the 2 Institutes are under
the Govt, of Indié, the applicants are entitled tc be

regularised as per the Model Standing Ordersy

\
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16, We now proceed to analyse the various provisions
of the Industrial Employment(Standing Order Act 1946),
1o ad judicate on the question whether cn the basis of Cl.15
of Amngégr%hgg the applicants have a right for regularisa=-
tions/fulfil¥. . the conditions snumerated in Cl.15 afore-
said, Sub-sec,(g) of the Standing Orders Act defines the
term étanding orders'to mean Rules relating to matters set
out in the schedule, Various provisions of the said Act
show that the employer within six months from the dake on
which the Act became applicable to an Industrial Establish-
ment shall submit to the Certifying Officer 5 copies of the
Draft Standing Urders proposed by him for adoption in his
Industrial Establishment, Sub-sec, (2) of Sec, 3 provides
that provision shall be made in such draft for every matter
set out in the schedule whichwgg¥ebe applicable to the
~ Industrial Establishment and/b@QEiNbdel Standing Orders have
A
been prescribed, shall @ so far as is practicable,in
confdrmity with such model. Admittedly, the Authorities
of the 2 Institutes have not submitted any draft Standingv
ofers nor have fhey adopted the Model Standing orders, copy
of which has been filed as Annexure 55, Thus we find that
no cartified Standing Order governing the 2 Institutes are
there,
7. Sec, 15 of the Standing Orders Act provides. that
an appropriate Govt, may, after previous publication, by
notification, in the official gazeite, make rules to carry
out the purposes of the sald Act. Sub-s&c(2) further
provides that in particular and without prejudice to the
generality on the foregoing powsr, such rules maye prescribapie

additional matters to be included in the schedule and the
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procedure to be followed in modifying the Standing orders
certified under Act in accordance with any such addition,
Cl.(b) of Sub-sec.(2) of Sec, 15 empowers the appropriate
Govt. to set out Model Standing Orders for the purposes

of this Act.

18, As noted hereinabove, Sub, Cl.(g)‘of Sec, 2

of the Act defines the Standing Orders to mean Rules
relating to matters set out in the schedule. The Schedule
framed under Sec, 2(g) and 3(2) indicates any specific
matters besides any other matter which may be prescribed

as the llth item to be provided in the $tanding Order

under the Act. Items from 1 to 10 do not relate to regula-
risation, As far as Item no.ll of ithe schedule is concerned
any other matter which may be prescribed can be discerned
from the Industrial Employment (Standing Order Central
Rules) by notification dated 18.12.1%46, the Central Govt.
had indicated few other items after Item No,1C of the
schedule;as 10-A and 10-B, Item 10-A of the schedule deals
with additional matters to be provided in the Standing
orders relating to all Industrial_Establishments, in Coal"
Mines, Therefore item no, 10-A of the schedule is not
attracted., Item 10-B provides additicnal matters to be
provided K&{/in the standing orders relating to all Industri
al Establishments. 8 additional matters have been indieated
in item no, 10-B of the schedule, They also do not relate
regularisation of casual workers.

19, Schedule 1 lays down the iModel Standing orders

in respect of Industrial Establishments, not being Indusiri
al Establishments in Ccalmines,y; Though Model standing order

indicated in sohedule 1 gives the classificetion of workman

and includes casual workman. All’the same, even after
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repe ated permsal of the Mcdel standing orders,as given in
the said schedule,we do not find that there is any provision
for regularisation of casual workers, Evidently therefore,
the Model standing order, copy of which is Annexure 55 is
not a Model stgg%ing Order preseribed under the Industrial
Establishment,/therefore, cannot be treated as a Standing
order defined under the Act and the Rules, Schedule 1-B
framed uncder the Industirial Employment (Stending Order
Central Rules &lso indicates the Model Standing order on
additional items applicable to all industries, This @ontei(
similar
AsGUE8 no clause/to Cl. 15 of Ann:xure 55.
20, The upshot of the discussion hereingbove, is
that Annexure 55 filed to the leading OU,A cannot be treated
as the Model Standing order prescribed under the various
provisions of the Industrial Employment(standing orders Act
1946 ) or the GCentral Rules framed thereunder, Evidently
also there is no certified standing order which can be said
to have been certified by the Certifying officer to govern
the casual workmen in the 2 Institutes, where the applicants
have been engaged.
21, In the light of the conclusions recorded herein-
above, it is wholly irrelevant to deal and analyse the
various decisions cited by Shri R.C. Pathak to show that
the Institute answers the definition of the term 'Industrial
Establishment' gnder theStanding Orders Act in clauses 1 and
2 af Sec, 2, sub-sec(®) of the said Act, The decisions
cited are:- 196C A.P., 147, 1962 S.C, Page 29, 1977 E.I.C
616 and 1978 S.C., 548. It was urged that by these decisions

the concerned Establishment was adjudicated to be an Industri

al Establishment as defined in Cl,2 of Sec, 2 of the Payment

of Wages Act or a Factory as defined in Cl.(m) of Sec.2
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of the Factory's Act 1948,

22, The learned couﬁsel for the agpplicants further
invited our attention toc Sec. 12-A of the Standing orders
Act. The said Sec. provides as follows:-
" Notwithstanding anything contained in
Sec., 3 to 12, for the period commeﬁcing _
on the date on which this act becomes
applicable to an Industrial Establishment
end ending with the date on which the
standing order as finally certified under
this Act come into operation under $ec,.7
in that Establishment, the prescribed
Model standing orders shall be deemedto
be adopted in that Establishment, and the
" .provisions of Sec. 9, sub=sec(2) of Sec.
13 and Sec. 13=A sBall apply to such model
standing orders so certified, |
On the basis of this provision the learned counsel
urged that even if it be that the 2 Institutes have not
adopted the Model Standing order as evidenced by Annexure
£5, the said Model Stadding order will still apply till
any standing order is certified for the Establishments in
question, This submission does not appeal to us. The
crucial word in Sec, 12-A is f'the prescribed Model
standing order's We have already held for the detailed
reasons given hereinshove, Annexure 55 cannoi be held to
be 'the prescribed Mcdel standing order'. Since it is
not in accord with the Model standing oxder in scheaule

1 and schedule 1-B., We have also held that Cl.15 of

Annexure 55 is not an item in the schedule or even under

\
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23, The learned counsel for the applicants in the
alternative submitted that the 2 Institutes would be !'State'
within the meaning of the said term under Art, 12 of the
Constitution of India, It has been indicated that the
counsel of Scientific and Industrial Research in short
C.S.I.R has been held by the Apex Court to be a 'State’
within the meaning of Art. 12 in a decision reported in
1984 S.C pg. 541, For our purposes il is not necessary to
analyse in any detail this submission, The purpose of
showing that the 2 Institutes are ‘'State' within the
meaning of Art, 12 is to build a further argument that
regularisation is a fundamental/?igggng from Art. 14 & 21
of the Constitution of India,
24, The. right to regulcrisation in thelse .O.As is
besed on Cl, 1 of the Model Standing order Annexure 55
to the leading C,A. The second ground in support of the
claim for Edgaléﬁisationwisfbased on a few decisions of
the Hon'ble Supreme Court and decisions of the High court
and the Benches of the C.AF.
2%, Before prcceeding to analyse the decisions
relied upon, it would be necessary to indicate the pleadings
of the parties with regard to the factum of the applicants

appointment, nature of their duties etc, In O.A. 1336/93
there are six applicants and in para 4(1) the details of the
number of days on which each of the applicant has worked
had been indicated. Admittedly, none of the applicants
in these OU,As have completed 240 days of continuous service
in each two conéecutive years which is the criteria provided

by the Uffice Memorandums filed as Annexures 1 and 2 to the
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to the counter affidavit. We will advert to this aspect

of the matter later, At this stage, we may indicate that

in the counter affidavit the number of working days of

eaﬁh of the applicants as claimed has been denied and
Annexure 3 alongwith the counter affidavit is a charg
indicatingthe breakeup of the work done by the applicants

2 to 6, As fer as applicant no.,l of the leading C.A is
cencerned, viz Munna Lal, in the countef affidavit it has
been averred that he is neither an employee of the answering
respondent/institute/zgzaig.gigslﬁot working as casual
labourer in the Inst;ftzé. In the O,A it has been alleged
that he is working under the Incharge Experimental Broiler
Section, C.A.R.I. In the rejoinder however, the averment maa
made in the O.,A in regard to Munna Lal have only been =
reiterated. This. iéia»disputed‘question of fact and we
find no good reason to reject the categorical averment

on behalf of the respondents no,6 and other respondents that
the applicant Munna Lal has not worked and is not working.
26. In the counter affidavit filed on behalf of
Respondents nd. 3,5, and 9 in respect of Munna Lal it has
been ihdicated.that he was working under respondent no.S

and his services came to an end on 20.2,53 and he has not
been engaged under any of the department of C.A.R.I. after
the said date which fact was to show that services of

applicant came to an end much before filing of tﬁé O.A.

in these_circumstances, Munna Lal is not entitled to a3

direction for regularisation of his services.@0@2¢d0dRadEECe -
Such a rdght may arise on his fulfilling the conditions
of regularisation after his re-engagement according to the

guidelines given in Annexures 1 and 2 of the counter

affidavit,
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27, We are not entering into the total number of
working days of each of the applicants. From Annexure 3 $0
the counter affidaviit of the leading O.A the services of ki«
some of the applicents shown to have come to an end on 10,6-
93 and because of the interim order they have been allowed

to continue,

28, In the counter affidavit it has been indicated
that the applicants namegzgg?gggied by the Employment Exchange
They have not completed the'féquisite 24C days continuous
service in each two consecutive years and they are not entitl
-ed to the benefit of regularisation, It has been further
indicated that the casual labourers are sngaged depending
upon the exigency and the availability of casual mazdoors,

It has further been indicated that the casual mazdoors do

not discharge the responsibility end work that are shouldered
and discharged by a regular incumbent. It has also been
stated that breaks in service of the applicants cannot be
termed as technical breaks. These breaks in service dccurred
duelto non availability of work., On behalf of the I.V.R.I,
in the counter affidavit, it has been pleaded that it is a
Research Institute and casual employees are required for
casual/éeaegnal, int@rmittent perkod on farms and project
from time to time. The stand of the respondents is that
casual labourers are engaged just to clear of extra work load
if there is increase for a particular period and once the
particular period expires, the services of the casual laboure-
rs autbmatically comes tc an end. Thus in short, the stand

of the respondents with regard to the claim for regularisation
is that the applicants have not been sponsored by the Employm

ent Exchange. They have been engaged for seasonal/intermitte-

nt period., There is no sanctioneq\?osts in the regular cadre
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against which they can claim absorption/requlerisation.

Further they do not fulfill the criteria for regularisa-
tion, provided in:=Annexures CA-1 and 2 as none of them is
has completed 240 days of continuous service in each two

consecutive years,

29, Here, we may note the circulérs filed as
Annexures C.A. 1 and 2. C.A, 1 is the copy Of the Office
Memorandum dated 13.10.83 issued by the Ministry of Home
Affairs, Department of Personnel and Administrgtive
Reforms, Covt. of India, The Office Memorandum is on the
subject of 'regulerisation of casual employees in group
'DY posts', This office Membrandum after referring to the
instructions issued by the said department from time to
time notes that casual employeds recruited before 21.3.79
in various Ministries/Departments and attached in subordi
nate offices of the Govt. of India may be regulerised in
group 'D!' posts subject tc the following conditions:
(1) Adaily wage:worker should have

put in atleast 240 daus of service

as such(including broken period) of

service during each of the two

preceding yéars(4 years in the

case of part-time casual labourer)

on the date of appointment against the

regﬁlar group ol posts.

9ii) a daily wage worker would be

eligible in respect of maximum age-

limit on the date of appointment

to the regular post for this purposes

The period: spent by him as daily

W (9] i et o
age worker 1s ediettzd deducted

N\ B
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from his actual age.

(iii) a daily wage worker should possess the
minimum educational qualifications
prescribed for the posts,
The instructions contained in the O.M., dated 21.3.79
which provided that there was a ban on recruitment of
casual employees for regular nature of work and as such,
the various Ministries were advised not to engage perscns
on daily wage:c basis against reguler posts, The O.M. dated
13.10.83, reiterates that the said instructions are still
in force and they may be followed scrupulously by all
concerned, Annexure 2 to the counter affidavit is a letter
dated 29.3,84 issued by the Indian Gouncil of Agricultural
Research, This circulsr after referring to the Covt of
India, Ministry of Home Affairs O.M. dated 12.2.66 peadwith
OuM. dated:12,2769 points out the casual lsbourers who have
been initially recruited through the Employment Exchange
and hay¥eput in 2 yegrs or atleast 240 days of service in
each two consecutive years of service (including broken
periods, are eligible for appointment to Class IV posts on
regular basis against regular vacancies, if otherwise
eligible in terms of age, qualifications and other require-
ments as preseribed under the Recruitment Rules applicable
to these posts.
3C. Certain other guidelines indicating some diffi-
culties which arise because of casual lsbourers being over
ége for the purposes of appointment at the time of selection
i it was provided that it
for casual appOlntmnv@mW@ be ensured that they

would be within the maximum age limit prescribed for making

appointment to Class IV posts on regular basis and also
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fulfilled all othar conditicns prescribed for the posis
against which they ate to be regularised except on appointmen€
-s on compassionate grounds,

Jils In view of the categorical averment and in faci
admission on all hands, ncne of the applicant are eligible s
to be considered for regularisation in terms of the provisions
of the aforesaid two circular: lettersey $ince none of them

has put in 240 days of continuous service in each of two
consecutive years,

32, The learned counsel for the applicant urged that
the respondents have been adopting a policy of 'Pick & Choose!
and hac manawered to ensure that none of the casual labourer
working in the two Institutes complete the requisite period
indicated above, It is urcged that this action of the respo-
ndents is arbitrary and is being resorted to defeat the right
to claim regularisation. On the materizl on record, we are
in nc position to adjudicete on the plea of arbitraginess/
discriminaticn,

33. The learned counsel for the applican?s in the
leading U.A on the basis of the pleadings fri-ed-yzho'.v that

the respondents have been terminsting the services and
engaging other casual labourerse The averments in the O.A

on this aspect has been suitably replied to.in the counter
affidevit, &It has been indicated that casual labourers are
engaged for seasonal basis &nd to cope up with the extra work
load which arisesmfor intermittent period and as soan as

the work and for the period for which they are engaged is
over, their services came to an end automatically. No
arbitrary action has been resorted to and keeping in view the
work load and the exigencles the respondents state that they

have taken care to ensure that engagement 1s made and work
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is previded as far as pessible te the casual labeurers
en the basis ef number ef days put in by them

34, At the bar, the learned counsel fer the respeo-

ndents categorically stated before us that the respendents

are not engaging any fresh hands as casual labourers and

have reselved not te engage any fresh hands till aftet

regularisation of all the casual lsbourers who have

g

worked with them frem trie initial peried of inceptioen of

the Institutes till date, The learned ceunsel for the
respondents alse submitted that the previsien fer

regularisatien is there in Annexures 1 and 2 te the

counter aff idavit and the respendents are agreeable

te any other scheme which may be suggested by the applicant

consisted with the rights ef #bher casual labeurers whe Rk -

have werked witii the Institutes apart frem the applicants
in the O.As filed befere this Tribunal,

35, As noted hereinabeve, the gpplicants have prayed
fer relief fer a directien to abserb dhem en the basis

ef length ef service enly irrespective eof the number eof
Years. At this stage, we wish te ebserve that there

appears te be a great miscenceptien about regularisatien,

The Supreme Court has in several decisiens has clarified -

the said pesitien, The said decisiens are:-

(1) State of Mysocre Vs, S.B.‘Narayanappa
(1967) 1 S.C.R 128

(2) R.N, Nenjudappa Vs, T. Tihmmiah reperted
in(1972) 2 S.C.R 799

These twe decisiens were fellowed by a 3 Judge Bench ef
the Hen'! 3
e Hon'ble Suprege Court in* B.N, Nagarajan & Ors Vs
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State of Karnataka, reported in A.I.R 1979 S.C 1676,

36. In R.N. Nanjudappa's case (Supra), the Supreme
Court held that if the appleintment is made in infractien
of the rules er if it is in vielatioen eof the provisiens ef
the Censtitutien, such appeintment being illegal, the

same cannet be regularised., It was further held that

rgtificatien er regularisatien is pessible by an act which

is ﬁ!ﬂgﬁ?ﬁs within the pewer er province ef the autherity

but where there has been seme nen-cempliance with the

precedure er manner which dees not ge to the rewt ef the

appeintment, it was held;

" regularisatien cannet be said te be a

mode of Recruitment®,

To &cceed te such a prepesition weuld be te intreduce

a new head of appeintment in defiance eof the Rules and it

may have the effedt of setting at naught of the rules%t?

h
B.N. Nagarajan's case(Supra) it was held ;

* it was argued that the regularisatien
en promeotien gave it/#igmour of
permanency and appeintments ef the

premotees as Asstt. Engineers must,

therefere be deemed te have made
substantively right frem 1.11.56,
The argument is hewever, unacceptable

€% afcresaid 2 reasens, The werd'regular!

do not
'regularisatien'!/connete permanance,.cceee

\
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These werds are meant te cure enly such defects as are

attributable te tphg methodelogy fellewed in making the
appeintments, They cannet be censtrued se as teo fix an

idea of the nature eof tenure of appeintment. AS we shall
presently’ see in nene ef the cases referred by the

learned ceunsel fer the applicants aferementiened autheri-
tative prenouncement ef the Supreme Court which have
defined the term ‘regular' ‘regularisatien' were taken
inte censideration. The decisiens cited by the learned
counsels have to be comsidered frem that angle. Thus
regularisatien of casual labourers de net mean that they
can be permanently abserbed in the service irrespective

of the fact there exists any vacancy er net,

37. Shri V.K. Geel on behalf eof the applicants ..
whem he represents has cited the fellewing decisiens in
suppert ef the plea fer regularisatien ef the applicants,

(1) (1990) 13 A.T.C 478 'Raj Kamal Vs,
Unien ef India and Ors,(P.B.J

(2) (1993) 25 A,T.C 421L'A, Mohananan Vs,
S.0,0,T. Palgaen (Ernakulam Bench)
(3) (1990) 1 CAT ATR 422 (Ernakulam)

38. The judgments marshalled by the learned
ceunsel in suppert ef the case of the applicants have

te be viewed in the context eof as te what constitute a
binding precddent which must be fellewed by the ceurt

in a given situatien. We may advert te the settled law

ef precedents in ‘'Prakash amir Chand Shah Vs, State ef

Gujarat and Ors (1985) S.C 465, the Supreme Ceurt has

fon L \@m‘}L

L Y .p56



held :=

39.

(1)
L 1)
O
(o)}
ee
L 1]

a decisien erdinarily is a decisien
en the case before the ceurt while the
principle underlying the decision would

be binding as a precedent in a case which
comes up fer decisien subsequently. Hence,

while applying the decisions to a later
case, the court which is dealing with it
should carefully try. . te ascertain the .

principle laid dewn by the previeus decisien,
A decisien often takes its celeur frem
the questiens inveolved in the case in

which it is rendered. The scepe and

autherity ef a precedent sheuld never
be expanded un-necessarily beyend the
needs of a given situatien™,

The Apex ceurt in anether decisien repeorted

in A,I.R 1985 S.C 218 ‘'Amarnath Om Prakash and Ors Vs,

State eof Punjab and Ors had peinted out that a case is

enly an autherity fer what it actually decides and net

what legically flows frem it.

40..

In Sriniwas General Tradershyﬁ. State of Andhra
wi

Pradesh(A.,I,R, 1983 S.C 1246 dealing Ahe ebservatiens

relied upen as precedent said:-

\
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® with utmest respect these ebservatiens

of the learned Judge are net te be read
as euclids theerems ner as previsiens

ef the statute, These ebservatiens

pust be read in the centext in which

they appear.®
41, The Supreme Ceurt in anether decisien in'K;ishna
Kumar and Qrs Vs. Unien of India and Ors ATR 1990(2) SCC
555 af ter refering te certain decisiens ebserved that

" '
every decisien of a ceurt cannet be regarded as laying

dewn @s a precedent., The decisien is un-deoubtedly binding

on the parties te the decisien, But if the said decisien

has te be fellowed as a precedent, we have te ascertain the .
whether e
ratie decidendi, 3%/ the decision has laid dewn a principle

of law, that can be relied upon as a precedent, There is

a clear distincitien between a decision which is rendered
having regard te the particular facts and circumstances
and a decisien which lays dewn a principle eof law ef

general applicatien. Hence when a decisien is pressed

inte service as a precedent, it becemes the duty ef the

Tribunal te ascertain carefully if any principle of law ef

"
general application has te be fellewed as a precedent,

42, It is against the abeve backdrep, that we
preceed teo examine decisiens cited by Shri V.K. Geel,
counsel fer the applicants in censiderable number ef O.As

in this bunch,

43, The first case 'Raj Kamal. and Ors Vs, Union ofl

India and Ors g@@%gﬂwas rendered by a Divisien Bench ef

N
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the Principal Bench while censidering the cases of casual

labeurers in the Ministry eof Department femd and Civil
supplies where alse the applicants seucht a directien teo
be issued te the respondents te regularise their services
and te quash the erder fer terminatien of their ad hec
appaintmenﬁ. The case of the applicants therein was that
they had werked fer several years in the effice eof the
respendents and that they are entitled to regularisatien
of their services, A large number of decisions were cited
and relied upen in suppert of the said claim, In the said
decisien the D;B took mete of the pelicy regarding engage=-
ment of casual labourers in €Cembral Gevt, off ices and
considered certain demonstrative dnstructiens issued by :
the Department ef Persennel and Administrative Referms
threugh their O.Ms dated Octeber 26,1984 and June7, 19883.
The Divisien Bench came te the cenclusion that the existing

in
instructiens weuld resulty. inequity and injustice in

several cases and censequently, directed that since the
Department eof Personnel and Traindng is menitering the
implementatien eof the instructiens issued vide OJW} dated

June 7, 1988, the Union ef India threugh that department

sheuld undertake to prepare a suitable scheme for abserbing

such casual labeurers in varieus Ministries/Department

subordinate and attached effices ether than the Ministry
ef Railways and the Ministry ef Cemmunicatiens, The D,.B
alse directed that the abserption eof the casual labeurers

sheuld be on the basis eof tetal number of days werked by
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the persens cencerned. Those who have worked fer 240 days/

206 days (in the case of 6 days/5S days week respectively),

in each ef the 2 years prier ¢g June, 7 1988 will have

priority ever others in regard te abserptien, It has alse

been directed that these who have werked fer lesser peried

sheuld alse be censidered fer abserption but they will be
entitled fer the wages fer the peried they actually werked as
casual labourers. No fresh engagement of casual labourers

against the regular vacancies shall normally be reserted to

bef ere abserbing the surplus casual labeurers,

44, It was alse previded that the fact that scme eof
them altheugh may net have been spensored by the Empleyment

Exchange sheuld net stand in the way ef their abserptien.

Similarly, they sheuld net be censidered ineligible fer
abserptien if at the time of initial engagement, they were

within the prescribed age limit, These were the guidelines
on which the department of Persennel and Training was
reguired te draw a scheme,

45, We find that pursuant te the judgment in Raj Kamalkx
and Ors, Vs, thien of India, the Gevt, of India, Department

ef Perseonnel and Training has issued a scheme threugh O;M.
dated 10.9.93. Theugh the learned ceunsel fer the appiicant
cited the decisien of the P.B in 'Raj Kamal and Qrs'Supra)

He has not set up the claim fer regularisation of the
applicants on the basis ef the scheme fermulated in the
aferesaid O.M, dated 10.9.93. We, therefere, de not censider
it apprepriate te direct the respendents te act in accerdance
with the said O.M. unless the same has been endorsed and sent
te the Indian Council ef agricultural Research feor its
implementation by the vardeus Institutions under gt, We

leave the matter at that. we also find that at the

\ %,‘L oo .péO
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end of the O.M it has been indicated that the Department eof
Perseonnel and Training will have the pewer te make amendment
er relax any ef the previsiens in the scheme that may be
censidered hecessary from time teo time. This is anether

reaseon why we are mesisting frem directing implementatien eof
the scheme prepared by the said O.M. dated 10.9.93,

46, As neted hereinabove, the respondents have
pleaded that they are presently carrying eut the previsiens
of the O.M, dated 13,10.83 issued by the Ministry ef Home
Affairs, Department ef Persennel and Administrative Referms
in Raj Kamal's case, we do net find a reference having been
made either te this OM. er the Memerandum dated 21.3.79

en the basis ef which the instructiens centained therein

were issued,

47, The next decisien in A, Mohanan is a decisien

of the Ernakulam Bench., The applicants in the said case
where casual labourers in the Department ef Pest and Tele-

Cemmunicatien, It appears that the eriginal appeintments
of the applicants in seme cases was made en casual basis

seme 10 te 25 years age and inseme ether cases enly recently,
On the basis ef the facts of the said case, 8 issues were

framed and have been answered., The said decisien dees not
lay- dewn a binding principle ef general applicatien and as
weuld be evident the directiens therein preceeded en the
particular facts and circumstances of the cases before the
Divisian.Bench.

48, The last decisien is also by the Ernakulam

Bench ef the C.A,T, The parties names are 'Francis Xavier

Vs, Unien ef India and Ors,is dealbﬁ@g% with the claim ef
2

a casual mazdeor discharging the duties ef a driver as

early as frem 1985. His name was placed in the Muster Rell

frem 1.,4.87 te 31.,3.88. This decisien alse therefore, lays

d £ i3 SN
oWn no binding principle ef general applicatiensw, but
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decided the case en the basis of the facts and circumsta-
nces pleaded therein,

49, The learned ceunsels for ether applicants net
represented through Shri V,K. Goel and Shri R.C. Pathak
Advecates have virtually adepted the submissiens made by
Shri V.K. Geel andé:%%w;et cited any particular decisiens
in suppert ef their submissiens, Shri P.P. Agrawal,
appearing for the applicant in the O. 566/94 has submitted

that the plea of the respendents that the subject matter

of the petitien is beyend the ambit of service matter
def ined under Administrative Tribunals Act as pleaded in
para 4 ef the counter affidavit and further that the
applicant is net helding a civil pest and as such, the

applicatien is not maintainable, submitted that the pleas
are untenable, He submitted that the Administrative
Tribunals Act and the rules held there under have been
applied te the I.CAR and its suberdinate effices w,.es,f
15.5.87 by a Gevt, of India netification issued Under

Section 14 of the said Act. We upheld the submissien made
by Shri P.P. Agrawal and held that the matter raised in
the O,A is cegnizable by this Tribunal., Shri P.P. Agrawal
further centested the plea raised en behalf ef the respe-
ndents that the casual labeurers are net engaged on jebs
of permanent nature but.are engaged against seasenal
nature of werks., He submitted that the twe institutiens
have the Dairy and agricultural farms and have quite a
large number of animals. The farms have te be tended seo
.alse the livesteck. On the basis ef this, he submits

that the nature of the jeb being perfermed by the applicant

it cannet be said that he is net engaged en a job ef

permanent Nature. We have already analysed the respective
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pleadings en this aspect of the matter. Admittedly, the
applicant xx whem Shri P.P. Agrawal represents has been

engaged as a casual labourer, He has net been engaged

against any sanctiened permanent pest. Therefere, the claim

of this appliéant also fer regularisation will be governed

by the discussien hereinabeve, as alse the net result ef the

Ohs . :

50. On the ether hand, Shri J.N. Tiwari learned

ceunsel fer the respendents has cited the fellowing decisiens
(1) (1994) 24 A.L.R pg. 148 ‘Ram Ashrey and Qrs

Vs. State of U.,P, and Ors
This decisien is by a learned Single Judge ef the Allahabad

High Ceurt. The three petitieners in the said petitien have
been working and perferming the duties of malis en daily
wages under the District Udhyan Adhikari, Allahabad. They
seught issuance ef a writ in the nature ef mandamus directing

the respendents te regularise their services en the pest en
which they have been allegedly werking since July 1989,

July 1986 and January 1986 respectively. In the said case
@@g? the defence set out in the counter affidavit was that
gﬁe petitieners therein were engaged from time te time

on daily wages depending upen the increased weork lead from
July te Uctoeber each year and they were paid wages in
accerdance with the Gevt, (rder enferced en this subject,

It was alse pleaded by the respondents in the said case that
the engagements of the petitieners being casual in nature
and there were ne vacancy in the regular cadre of service,
they are entitled neither te claim regularisatien ner parity

with the members of regular cadre in respect of pay and

\
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ether benefits. The learned Single Judge after helding that
the petitieners have net been able to invite attentien te

any rule,@hggLftatutery er nen statutery,ner even a pelicy

decisien formulated in tune with the principles of equality
justice and fairness en the basis and in accerdance with

or no direction
which they claim/regularisatien /ceuld be issuedd., The learned
Single Judge referred te the Supreme Ceurt decisien in
*Delhi Develepment Horticulture Empleyces Unien Vs, Delhi
Administratien Delhi and Ors, A.I.R 1992 S.C. 789. In the
said decisien,it was neted ,that the Hon'ble Supreme Ceurt
altheugh ebserved that broaddly dnterpreted idnd as a necessary
legical cerellary, the right te life weuld include the right
te liveliheced and therefere, the right te werk but @@ Zheir
lerdships further ebserved that lhié country has nagé;;und
it feasible to incerporate the right te liveliheod in the
Fundamental right in the Censtitutien because it se far as
not attained the capacity te gmarantee it and that the State
is enly enjeying with a duty, under Art, 41 of the Consti-

tutien, to make effective provisien for securing the same”

within the limit eof its ecenemic capacity and develepment.

Sl. In the centext ef the fact and the nature eof the
scheme under which the casual empleyment was given, the
Supreme court,Ithg learned Single Judge neted; had cbserved
" [nitlzossible to acceed te the request of

the petitieners that the respendenés

therein be directed te regularise them,®
The learned Single Judge further neted the decisien ef the
Supreme Court in 'State ef Haryana and Ors. Vs, Piara Singh
A.I.R 1992 S.C 2130, The learned Single Judge in the facts
and circumstances ef the case held that the petitieners

therein have net conclusively established fthat the duties

\ fgti,w oo pb4



2 64 s
performed by them are all the year round er that there

is a regular need of regular malis and yet the respendents

are deliberately taking frem the petitioners eon daily wages

se that they may not getting the benefit of the reguler
service, .The writ petition wes dismissed with the observa-
tion that dismissal of the petitien would not preclude

the respondents to formulate a pelicy censistant with the

rule oef equity, justice and fairness for regularisatien of

the services of the daily rated/casual empleyees werking in
the Udhyan Vibhag fer a fairly leng spell and te censider the

petitioners case for regularisatien in accerdance with such

pelicy/rule,

S52. The next decisien is a decision of the learned
Single Judge of the Allahabad High Ceurt reperted in 1994
(69) FQL.R pg ll8'Ravindra Pal Singh Vs, State ef U.P. and
Ors., In the said case the provisiens ef Gevt. erder dated
25,10.89 was analysed, It was held that the petitiener did

net satisfy the requirements ef the aforesaid order since

he has net coempleted 3 years till 11.10.89., The said decisien
therefere is not helpful. The learned Single Judge referred
teo the ebservations of the Apex court in thecase of 'State

of Haryana Vs, Piara Singh and Ors where it was ebserved that

"
the ceurt must, while giving directien for regularisatien of

services, act with due care and sautien, It must ascertain
the relevant facts and must be cegnizant ef several situat-

iens and eventualities that may arise en account of such

directiens. 4 practical and pragmatic view has te be taken

inggmuch as every such directien not enly tells upen the

\ |
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public exchequer but has alse the effect of increasing

the cadre strength ef a particular service nature: er

categoryt

53 The third decisien cited by the learned ceunsel
for the respendents is reported in 1994(69) F.L.R page 104
By a Divisien Bench eof the Allahabad High Ceurt in a Ef?
special appeal between Allahabad Uevelepment Autherity

and State of U.P. & rs. In the said decisien it was held
that prescribing a particular date by which the specified
peried of service eught te have been put fer purpeses

of regularisatien eof service was neither arbitrary er

unreasonable, The said decisien alse turned en its ewn
facts and dees not lay dewn a binding rule of general

applicatien,

54. The IVth decisien cited by the learned counsel
fer the respéndents is reperted in 1994 L,.I.C 859

Maharashtra State Co-(perative Cotton Grewers Marketing

Federatien Vs, Mahargshtra State Ce-eperative Cotten

rewers
rketing Federatien Empleyces Union and anether, In the

saild case order Neo, 4-B of the Model standing erders of
Ce—eperative Marketing Federatien requiring empleyces
whe have put in 240 er mere days of service should be
made permanent wes held te be applicable te perennial
empleyeces and net te seasenal empleyees, On analysis
of the award‘in questien viz Patankar Award and the
provisiens ef Medel Standing erder Ne, 4-B in the light

of the pleadings in that case it was held in paragraph 9

\
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* Model standing erder de neot apply
te seasenal empleyees "
The appeals were allewed and the decisions of the Industrial

court and ef the High ceurt were set aside., We have net
been able teddscegm any binding principle of general

applicatien laid dewn in the said decisien. The said
decisien was on the particular facts and circumstances ef
the case,

595 The lagt decisien cited by the learned counsel fer
the respondents is a decisien by the Apex court in appeals
Madhyamik Shikbha Parishad U}P. Vs, Anil Kumar rep@rtgd in
1994 L;I.C 1197. A perusal of the decisien shews that the
the respendents therete had been engaged in the year 1986
by the appellant fer the work eof preparing certificates

té be issued te the succ@ssful candidates at the examinatien
cenducted by it. The respondents were being paid lastly
at the rate eof Bs.20/- for 10O certificates., There was a
backleg of certificates te be cleared and the respondents
were engaged te clear that backleg en payment ad-auaitum.
The backleg having been cleared preparatien of the certi-
ficates in future having been cemputerised, the @@g
services of the respondents were net centinued, @j§§’
respendents had filed a writ petitien and the High court
was pursuaded te the ®iew that the respendents were casual
workman whe had completed 240 days of work and fer other

reasens @ held that discentinusnse of their services was

net legal and they were entitled to reinstatement. The

A
Peéx court held that the Completien ef 240 days werk
\ Beh «p67
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does net under the Industrial Disputes Act x» impert

the right te regularisatien, It merely impeses certain
ebligatien ypon the empieyér at the time ef terminatien

of the service, It further held that it is net the appre-
priate to impert and apply that anelegy in an extended ergs
enlarged ferm, In the said case the Apex ceurt alsc held
that since there was no sanctiened pest in existance teo
which the respendents could be said te have been appointed,
the erder fer their reinstatement ceuld net be upheld, It
was alse held that the assignment was an ad hec ene which
anticipatedly spent itself out and therefore &t was diffi-

cult te envisage fer them the status ef workman on the

anelegy ef the proevisions ef the Industrial Disputes Act

imperting the incidents eof cempletien of 240 days werk.

56, One eother questien remains te be decided. The

applicants represented by Shri V.K. Geel have alse raised

a plea that they are entitled te the same salary and allewa

ncew as paid te regularly empleyed werkman on identical
since being performed b

poest,/similar nature ef werk is/the applicants @mecpebfenmd

fi@ under respendents 4 te 1O,

=

57 The respendents in their ceunter affidavif te the
amended paras of the petition have indicated in paragraph
8 that apart frem the building and land appurtenant the
answering institute has stables, sheds, pens, sty, for

keeping the animals, The Institute has also small farma

of different types for the purposes of crewing fedder and

feed scientifically for the animals fer research purpeses.
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It is further stated that in each of these smell farms

fedder and feed is grewn in a scientific menner in order teo
see its effect upen animals. The feed and fedder en preoject
is grewn scientifically under the direction of eminent &
Scientists with the help eof regular empleyees of the Institu-
tes, The casual empleyces &are engaged only to level the
land, cutting and‘weeding grasses, removing khar,pathwar,

removing cowdung te pit, cutting and stecking creps when

ready, difging pits for making fertilizers from cowdung and

rotten leaves and vegetables etc and such ether werks of
casual nature, It has categerically been denied that werk

of casual nature lasts threucheut the year,

=

S8. The respendents have further ssated that the werk
of casual nature is net dene by regular empleyees and the
werk of regular empleyees is net dene by any casuel labourers.

Accerdingly the nature, duties and responsibilities ef casual
workers are different, They are unskilled labeurers whereas

the regular empleyces perfermed their jebs scientifically
according te the research need of the scientists, It has

further been stated in the ceunter affidavit that the pre=-

deminent and scientific work of the Institute pertains te

deve lepement
&e'“ of vaccines etc, The I, V.R.I,

is not engaged in any plantatien werk and there is ne guestien

research en animals and/

of engagemenl g casual labourers in the institute fer the

same,
The respondents have further pleaded that if the
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casual labeurers whe have werked in the institutes fer

sime time are directed te be regularised by the Tribunal,

the Institute would be eWwer staffed and has ne funds for suth
huge wage burden en account of mass regularisation of casual

labourers, It has alse been pleaded that the respendents

weuld be duty beund to also coensider regularisation of such
other casual werkers whe may have werked for number eof days
than the applicants whe hawe appreached this Tribunal, their

rights have alse te be kept in view,

5%, It has further been pleaded that the scheme/pelicy
of regularisatien ef casual empleyees is already centained in

the Administrative instructions &ssued frem time te time and

ne separate scheme is required te be fermulated.,

6C, In the light of the pleadings noted in the preceeding
paragraphs we hold that the applicants have failed to prove
that they are as seasonal and casual labourers dischsarging
the same duties and responsibilities as are discharged by
regular employees, Thus the claim for 'Equal pay for Equal
work' has not been substantiated,

61, In view of the discussion hereinabove, we arrive

at the fcllowing conclusions,

(1) That 'Model Standing Order', copy of which
is Annexure 55 to the leading O.A, for the
reasins indicatid above cannot be construed
as a‘prescribed Model Standing order under
the provisions of the Industricl Emgloyment
Standing Urders Act and the Rules framed

thereunder: Thus the claim for regulerisation
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on the basis of provision contained in

Cl. 15 thereof cannot be given effect to:

(ii JThe respondents have proved to our satisfaction

(iii)

that the claim for regularisation can only be
applied on the basis of the provisions of Office
Memorandum deted 13,10,83 issued by the Ministry
of Home Affairs, Department of Personnel and
Administrétive Reformg copy of which is Anne xure
C.A 1l 6 the Counter affidavit filed on behakf

of the I,V.R.I. The circular letter dated
29.3.84 contained in Annexure C,A 2 will also
govern the claim for regularisation of casual
labourers as the applicants.

The scheme prepared by the Govt. of India, Deptt.
of Personnel and Training through O.M. dated
10,9.93 pursuent to the decision of the Principal
Bench in the case of 'Raj Kamal and Ors Vs. Union
of India and Urs has been noted by us, Since no
claim for regularisation on the basis of the
scheme formulated by the said Office Memorandum
have been pleaded by the applicants and thus the
stand of the opp. parties in respect to the
applicability of the said Office Memorandum having
not been made known, we are not inclined to
direct the respondents to act in accordance with
the said Uffice Memorandup. We leave it to the
r@€spondents to determine whether the said Office
Memorandum is applicable to the applicants in
these O.As depending on the guestion whether the

same has b=2zn endorsed and sent to the Indian

\
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(V)
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Council of Agricultur#® Research for its
implementation by the various Institutes
under it., Our obser?ations in paragraphs

45 and 46 of our judgment will govern

this mafter.

Keéping in view the fact that the applicants
appointment was seasonal and casual nature
and such appointments automatically come to
an end after the casual work for which they
are engaged, We are of the opinion that it
would not be proper to direct their regularis
sation even though they admittedly do not
fulfill the eligible criteria for regulari-
sation lay down in the Office Memorandum and
Circular letters filed in Annexure C.A-2 to
the Counter affidavit filed on behalf of the
I.V.R.I,

The argument about artificial break is@ﬁﬁﬁﬂ%
misconceived in view of the neature of the =
appointment and duration of the appointment
of the epplicants. JIrdinarily in cases of
appointments/ggily wage basis whether a break
in service cgifbe said to be artificiel or
not depends upon the facts @qé circumstances
of each individual case andﬁi?%uired to be
decided on the basis of evidegze adduc&d and
materiels placed on record by the parties,
Such questions of fact are not usually decided
by the Tribunal which exercises the same juris-
diction as the High'Court exercises ils extra

ordinary jurisdiction under Art. 226 of ihe

Constitution of India. \ @ A
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62, This Tribunal met only decides the O.As on the
basis of pleadings and affidavits of the parties and not

on the basis of the oral evidence adduced and cross-¢xemi-
natipon of the witness. The qguestion of artificial break
involves a question of fact which is not on the material

on record capable of being adjudicdted. The wlaim for
'Equal Pay for Eqgaal work' has also not been substantiated.
63. The opp. parties have indicated that they are
implementing the Oftice Memorandum and circular letters
contained in Annexure CA=~l and C.A=2, The position with
regard to the Cffice Memorandum dated 1Gth September 1993
issued in pursuance of the Principel Bench in 'Raj Kamal Vs.
Union of India and Ors, our observations in paragraphs 45
and 46 shall apply., However, if the said Office Memorandum
has been endorsed to the Indian Council of Agriculture .
Research and they are required to follow the provisions of
the sald Office Memorandum, nothing in our order may be
construed as preventing or obstructing the respondents from
giving effect toc the said Office iMemorendum. For the present,
we , are satisfied about the stand of the respondents that
they are required to follow and are following the guidelines
contained in the Office Memorandum and circular letters
filed as Annexures CA=-1 and CA2 to the counter affidavit.

We further hold that on the basis of the circumstance that
ncne of the applicants = qualify for reqularisaticn under
provisions of the said documents since they have not
completed more than 24C days of continuous service in two
consecutive years is not sufféient to hold that the provi-
sions in the said two documents is in any manner arbitrary

or viclative of Article 14 and 21 6f the Consti;ution.
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764. ‘ Such of the applicants whose services came to
an end on completion of the work/project for which they
have been engaced but by reason of the interim order
they have been allowed to continue will have no right

to continue. The interim order was subject to the deci-
sion of the U,A. and since the U.As are being dismissed,

the interim crder stands vacated.

68 . The U.As are devoid of merit, The.pleas raised
on behalf of the applicants are not tenable, the O.As
are accordingly dismissed with the observations meade
hereinabove. The parties shsll bear thelir own costs,
Copy of this common judgment shall be placed on the file
of each of the U.As which have been clubbed together

and have been disposed of by this common judgment.

( S, DAS GUPTA ) ( B.C. SAKSENA )
MEMBER (A) VICE GHAIRMAN
ik

DATED:. . 9., DEC: 1994
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